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Parliament, 1953, and before the com
mencement of the Fifth SeHion of 
ihe House of the People, 1953:-

.(i) The Employees' Provideut 
Funds (Amendment) Ordi
nance, 1953 (No. 1 of 1953); 
[Placed in Libra.,,,. See No. 
S -143/53.] 

•( il) The Rehabilitation Finan� 
Administration (Amend
ment) Ordinance, 1953 (No. 
2 ofl953}. [Placed in Librari,. 
See No. S-144/53.) 

(iii) The Sea Customs (Amend
ment) Ordinance. 1953 <No. 3 
of 1953); [Placed in Libra'l'll. 
See No. S-145/53.] 

(Iv) The Bunking Companies 
(Amendment) Ordinance, 19:'13 
(No. 4 of 1953);  [Placed in 
Librar11. See No. S-146/53.] 

'(v) The Industrial Disputes 
(Amendment) Ordinance, 

1953 (No. 5 of 1953);  [Ptcced 
in Library. See No. S-147/53.] 

·(vi) The Dhoties (Additional Ex
cise Duty) Ordinance. 19:'1:i 
(No. 6 of 1953). [Placed in 
Library. See No. S-148/53.] 

BANKING COMPANIES < AMEND
MENT) BILL 

The Minister of Fl-.ance (Sbrl 
C. 0. Oesbmakb): I be1 to move for 
leave to introduce a Bill further to 
amend the Banki� Companies Act. 
1949. 

Mr. Speaker: The question Is: 

·"That leave be 1ranted to in
troduce a Bill, further to amend 

the Banking Companiea Act, 1949." 

The motion was adopted. 

Shrt C. 0. Oeaballkh: I introduce 
the Bill. 

MOTION FOR ADJOURNMENT 
Shrl AJlt Slagh (Kapurthala-Bhati.nr 

da-Reserved-Sch. Castes): Mr. Spea· 
ker. I tabled an adjournment motion 
to rliscuss the serious situation that 
has arisen ...  

Mr. Speaker: Order, order. The 
hon. Member has been informed that 
I refused to give my consent. I be
lieve he got the information that I do 
not consent to the movin1 of the ad
journment motion? It is no use 
brin1ing that matter before the House 
for which the Soeaker has refused 
hi!: consent. 

Shrl AJH Sinn: This is the 16th 
day of the fast . . . 

Mr. Speaker: I am not interested 
here in what the matter is (Interrup
tion). Order. order. I do not want 
to live publicity to a matter to which 
I do not consent. 

We will proceed further. 

REHABILITATION FINANCE AD
MINISTRATION (AMENDMENT) 

BILL 
The Deputy Minister � FlD&Dce 

(Shrl A. C. Guba): I bel to move: • 
"That the Bill further to amend 

the Rehabilitation Finance Ad
mi.Tlistration Act, 1948, re taken 
into consideration." 
Before dealing with . . . . .  . 
Mr. Speaker: Order, order. Let 

there be no noise. 
Sbrl A. C. Gaba: . . .  the provisiom1 of 

Bill I think it would be proper for me 
to go into the history of this Adminis
tration and its workinJ during the last 
5 years. This Administration was �et 
up in July 1948, when there was a 
rush of refu1ees particularly from 
the Western and also from the Eas

tern side of India. Then, Sir, lin Act 
-··--- -·-- -------------

·Moved with the recommendation of the President. 
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was passed by this House settln1 up 
an autonomous body. The purpose 
of this or1aniaation was mainly to 

help the urban refu1ees in indwitrial 
and commercial We. The purpoee of 
this or1anlsation was quite distinct 
from the purpose of the ordinary re
habili ta tlon measures which were 
thou1ht quite enou1b to meet the emer-
1encies of the situation as regards lflri
cultural or rural retu1ees. 

[MR. DEPUTY-SPEAKD in the Chair] 

So the Government considered that 
a special or1anisation was necessary 
for rehabWtatln1 the urban refu,ees 
in industry and bualness life. There 
was also a minimum limit to the loans 
to be ,ranted by this or1anisation and 
1t was ftxed at over Rs. 5000. So fnr, 
durin1 these 5 years, the number of ap
plications received was 65,697 up to 
October 31. this year; and it has bee'l 
possible to dispose of more than' 
57,600 applications. I think the 
amount sanctioned was 13 crores ot 
rupees of which 1 ·SO crores wa:; 
practically ne1atlved by the Adminis
tration due to subsequent inve1ti1a
tions whkh revealed that the loans 
that were granted were not to be 
1ranted. 

Mr. Deputy-Speaker: There is too 
much of subdued noise in the House. 

Shrl A. C. Guba: The amount is 
7·02 crores up to October 31, and I 
think durin1 the last 15 Jays some 
few more lakhs must have been 
disbursed by this Administration. 
This Administration has so far 
been able to rehabilitate over a 
lakh of refugees. And I should add 
here that not only have those who 
htive directly taken the loan been re
habilitated but they have also given 
l'lome employment to other refugees 
in their industrial and commercial 
establishments and thereby helped 
1n the reblbllltatlon of other refugees 
also. Sir, I shall say somethin1 about 
the provisions of the present amend

inf Bill. So long the amount a,,i.ila
ble for this or1anisation was Rs. 7 

crores. directly to be iiven by this 
Administration and under 12(b), .Ra. 1 
crore to be Riven by some banks. 
and under section 12(c) another Rs. 2. 
crores b7 aome acheduled banka to be 
,uaranteed by Government. 

Mr. Deputy-Speaker:. I would ask. 
the hon. Minister to stop for a while 
10 that hon. Members may conclude 
all the talks that they want to have 
inside the Houae. Let the hon. Minis
ter now proceed with hla speech. 

Shrl A. C. Galla: It has not been 
possible for any of the banks to take 
advantap of theae Ra. 3 crores and. 
10 the arl)ount at the diapaa'i1 of the· 
Administration was the Rs. 7 crores. 

But for the Ordinance very rect:ntly 
passed, the work of the Administra
tion would have come to a standatill. 
as the Ra. 7 crore-limit has already 
been exceeded by disburslna the loans 
sanctioned by the Administration. 
Applications were first received upto, 
September 1949 and then the receiv
ln1 of applications was stopped. Sub
aequently, applications were received 
a1aln from July to September 1951. 
The necessity for this was that there 
was a areat rush of refugees from 
the eastern side of India and ai.o be
cause of the fact that some of the 
refu2ees from West Pakistan could 
not take advanta1e of the earlier 
period. So new applications were 
opened, and the number of applica
tions received from July to Septem
ber 1951 was about 41.000 and it 
was a dil!kult task for the Adminis
tratio� to scrutinise all these appli
cations and to dispose of them. I 
may add here that practically the 
whole of Northern India and alse> 

parts of Southern India, except per
haps Madras and Travancore.Cochin 
1md Mysore where also there mi1tht 
be some refU1ees settled are covered 
by the operations of thia or1anisa
tion. Hyderabad and Bombay are 
also covered. 

It should also be remembered that 
some of the refugees, afte.r coming inte> 
India, could not 1et themselves settled. 
And till they could get themselves 

, 
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rehabilitated, they could not apply for 
loan to thi� Administration and that 
was also the necessity for opening the 
loan applications again in July 1951. I 
may add here, Sir, that it was not 
possible for the refu,ees to apply 
·before they had actually been settled 
Jn some land and given some house 
to live in. The process of getting 
·these applications practically had to 
be continued throughout the whole 
,of this period exr.ept for a short 
period from September 1949 to July 
1951. When the number of applica-

1.lons reached over 40,000 in July-Sep-
1ember 1951, the Administration stopped 

takin1 any more applications and 
these applications are now bein, scru
tinised. Now there are only about 
>8.000 left for being scrutinised. The 
Administration in recent times has 
·been workin1 at 1reat speed. I think 
some of the Members will remember 
1hat there have been complaints in 
this House about the tardiness of the 
operation of this Administration. I 

lhope the Members will be pleased to 
know that during the last one year 
or 18 months, tltls Administration 
·has been working speedily and 

more expeditiously and so it has been 
possible for. them to scrutinl .. e this 

large number of applications within this 
-period. 

Now the purpose of this amending 
'Bill is to increase the amount from 
Rs. 7 rrores to Rs. 12l crores 11s also to 
Tetain the Rs. 2 crores now provided by 
'iectlon 12(c). There will not be any 
purpose in retaining the Rs. 1 rrore 
provided for by section 12(b). But 
while retainin1 the Rs. 2 crores provid
<ed for by section 12(c), we make sli&ht 
changes. So long the provision was 
that the Government should give a 

guarantee of 50 per cent. of the loss; 
and the commercial banks wen: 
not ready to take the risk for the 

-other 50 per cent. of the loss because 
it · is known to every one that any 

'loan given to refu1ees is very diffi
cult to be realised to the full. So 
this Blll provides that Government 
would be ready to 1uarantee loans 

.even upto 100 per cent. loss, if n�<1-
sary. No definite ft,ure has been me� 
tioned in the Bllt, but It baa been left 

(Amendment) Bill 
-to the Administration to 1ive guaran
tees upto any amount. A question mav 
be asked what is the necessity for 
giving this facility to the banks if 
the Government is going to "ive a 
100 per cent. 1uarantee. We want 
that the refugees, when rehabilitated, 
should they have business contacts, 
and unless they have business contacts 
with commercial banks, it will be 
very riifflcult for them to carry on 
their business in the usual and nor
mal manner. We want them to carry 
on their business as ordinary citizens 
and not to be treated as a special 
category-refugees-for all times. 
They should take their place In the 
normal economic set-up of the 
country. I can assure this House 
that Government will be careful in 
giving this cuarantee to any schedu
led bank. We shall see that no un
due advantaa• is taken of this by any 
bank. 

Then there is another provision 
here. Some interest is accruin, fro,n 
the loans advanced and the instalments 
of principal as well as interest tltat 
the Administration is receiving back 
are not within .the power of the Ad
ministration to re-invest aeain in Joans 
for refugees. We are makin1 provision 
under this amending Blll that the 
amounts thus returning to the Adminis
tration may also be re-invested in 
loans to refueees and It would ndd to 
the total amount that would be avail
able with the Administration for invest
ment, 

Another provision we are making 
is this. Now the period for recovery 
of the loan• is 10 years. It has been 
reported to the Administration and 
the Gcvemment. and several times 
complaints have been In this House, 
also, that the 10-year period is too 
short and is causing ll'eat hardship 
to the refueees. So. we are extend
ing this IO-year period to 15 years. 

Very recently, I think, the point 
was raised In this House that the 
accounts of this Administration at• 
not audited by the Comptroller and 
Auditor-General. There Is some out
side auditor appointed by the Ad· 
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ministration with the approval ot Gov� 
ernment, but now we are providins 
that the accounts should be audited 
by the Comptroller and Auditor-Gene
ral, and I am sure all these provisions 
will be welcomed by the Members. 

' 
In the original Bili there has been 

some lacuna: the lan1ua1e was not 
quite clear as to the method of meet
ing the administrative exoenses of 
this Administration. An autonomous 
administration should have authority 
to pay its own officers and meet other 
administrative expenses. The pre
sent Act was not clear on that point; 
so we have provided here that the 
administration should be authorised 
to pay the administrative expenses of 
I ts. officers. 

• 
Sir, I should mention in this con

nection that recently there were 
some complaints made in this House 
about the working of this Administra
tion. Government nre thankful to 

those hon. Members who have hrought 
certain cases to its no!ice. We have 
taken every care to examine the alle
gations. Some cases were stated on 
the floor of the House. while some 
other informations were conveyed to 
us throu1h letters by ·some of the Mem
bers of the House. Every alle1ation 
that was made either oi. the floor of 
the House or through Jetter,; is being 
investigated. Some have already been 
lnvesti.i[ated. Wherever necessary we 
have taken and shall take steps 
to remedy any flaw or to improve 
the workin1 of the Administration. 
Sir. 1 am ready to concede that like 
all other human institutions. there 
might be scooe for improvement In 
the working of this Administration. 
There might have been scooe for 
1reater caution and care, particularly 
in the matter of recruitment or ap
pointment of officers. But I can as
sure this House that this Administra
tion, set up by Parliament as an auto
nomous body haa been doing good work. 
and I do not think there is any room for 
Members of the House to regret the 
trust reposed in this Administ.raUon. 
Of all the autonomous bodies this 

(Amend�t> am 

Administration ha1 the grentest asso
ciation with the House. Quite a 
number of eminent members of this 
House are in the Administration: 
some others are associated. with the 
Advisory Boar�. So. I think this
House can have no ,rouse as to thP. 
paucity, or lack of opportunity· 
of havinll correct information. or 
control over the workinlt of this Ad,. 
ministration. I think hon. Members. 
will al{ree with me that durin1 the 
past five years of its workina .. they 
had every opportunity of probi!li into· 
the' workin1 ot this Administration. 

Then. Sir. before I conclude I should 
say somethln1 about the Ordinance
that has recentlY been issued. Unless. 
this Ordinance had been issued the 
working of thfa Administration would 
have come to a standstill. Seven 
crores was the money available with 
the Administration to disburse. Up· 
to 31st October disbursements had 
gone over seven crores and I think 
during the last few weeks some more 
lakhs must have been disbursed. Un

less an Ordinance had been issued· 
the working of this Admini11tration 
would have come to a standstill. One 
of the main complaints that we have 
heard voiced in this House ls that there 
has been delay in disbursing money, 
even after it had been sanctiom:d. To 
remove that complaint made by Mem
bers and remedy the ,rlevance of the 
refugees, it was necessary to issue
the Ordinance. 

This Bill has been before the House 
for one full Year; It was introduced 
in this House in November laat and 
I do not know whether but for this 

Ordinance, thl.a Bill would have 1ot a
chanre even now. So. in view of the 
salutary and helpful nature ot the 
provisions embodied In the Ordinan
ce and in view of the urgency of the 

matter. I hope thia Ordinance would' 
not be very much resented by the 
Members of the House. 

Sir. with these remarks I commend· 
this Bill for the consideration of the, 
House. 

' 
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(Amendment) Bill 
Mr. Dep11t1-8peaker: Motion move4: 

"That the Bill further to amend 
the Behabilltation Finance Ad
ministration Act, 1948, be taken 
into consideration." 

There is an amendment to tbia 
motion tabled by Mr. Gidwani: "tlaat 
the Bill be referred to a Select Com
mi ttee". After that motion is moved, 
shall I call upon Dr. Lanka Swida
ram · to speak. or if be has any fwi
damental objection to the Bill itaelf 
gettin1 through the House I shall hear 
him nc..w. 

Dr. Lanka Sundaram (Visakhapat
nam): I have some fundamental coo
stitutiorial points to make re1ar� 
legislation by Ordinance. If you will 
allow me, I will make my submisaion1 
to the House. 

Mr. Deputy-Speaker: I -.vill cer
tainly 1ive him an opportunity after 
Mr. Gidwani moves his amend
ment. There will be a 1eneral dis
cussion both on the Bill and on the 
amendment. Then I shall call Dr. 
Lanka Sundaram first. If, in the 
meantime, he has io raise any point 
affecting ttie jurisdiction ot the 
House to go into thil ma'tter I shall 
r.all him "immediately. 

Dr. Lanka Sa�daram: There is only 
one small difficulty. I propose to 
make certain submissions in respect 
of the six Ordinances before the House 
Will that be possible after the Select 
Committee motion is moved? That is 
the only point. 

Mr. Deputy-Speaker: No r.Rrm, so 
far as his remarks are confined to 
the Ordinance that was passed in re
lation to the subject matter of this 
Bill. he will be completely in order. 
So far as the general point as to whe
thi?r such Ordinances ought to be is
.sued or not. is concerned. I will allow 
hirri. But he need not go Into the 
ietails of the otherOrdinances, except 
just to refer to some others to show 
:hat Ordinances oueltt not to be pas
!d lightly. The other Ordinances are 
not the subject matter of this Bill, ex
cept by way of casual reference. I 

1ball now call Ul)Oll Mr. Gidwani to 
move bis amendment. 

8bri Gld want (Thana): I be" to 
move: 

"That the Bill be referred to 
a Select Committee consisting of 
Shri C. D. Deshmukh, Pandit 
Thakur Daa Bharaava. Lala 
Achint Ram. Shri Basanta Kumar 
Das. Shrl Satis Chandra Samanta. 
Shrimati Renu Chakravartty, 

Shri N. C. Chatterjee, Sardar 
Hukam Sinah and the Mover with 
instructions to report by the 30th 
November 1953." 

Mr. Deputy-Speaker: 
soeak both un the Bill 
motion. 

He can now 
and on the 

Shri Gidwani: Sir. as ShTi A. C. 
Guha said this Administration was 
established in July 1948 with the ob
ject of rehabilitatill(l businessmen and 
industrialists of the middle and 
lower middle l'la.sses from Western 
and Eastern Pakistan by making 
available to them medium and long

term finance to meet their industrial 
and business requirements. 

We are today meeting to amend 
this Bill on the 16th of November 1953. 
During this period. as he told the 
House. the total number of applica
tions aent by displaced oersons were 
65,965 and the total number of appli
cations sanctioned till the 30th 
September 1953 were 13.912. Out of 
these 13.912. the House will notice 
that · only 8,891 applications have re
ceived a total sum of Rs. 6.83,00.000. 
Out of the 65 thousand odd applicir 
tions about 44 thousand applications 

• were rejected; 8.000 are pending. So. 
out of a total of 65.965 applications 
the orily beneficiaries are 8·891. Out 
of these 8.891 the House will be sur
prised to note that 48 oer cent. are 
defaulters. I am readln1 from a 
statement issued to the press yester
day. 

3 P.M. 

The total sanction now covers 13,902 
loan applicants of whom till �he end 
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[Shri Gidwani] 
of September 1953 8,891 have re
ceived a total sum of Rs. 6,83 lakhs. 
Out of the total amount of 
Rs. 1,00.40,000 due on instalments, 
repayable by the displaced persons, 
till September 30, 1953 only a little 
over 48 per cent. had been recovered. ' 

So that, out of these 8,891, over 
48 per cent. had paid their dues; the 
rest were not able to pay their dues. 
Therefore the claim on behalf of the 
Rehabilitation Administration that l 
lakh of refugees have been rehabill.
tated is not understandable and does 
not conform to facts. Because, even 
assumin1 that 41 thousand or ftve 
thousand have been rehabilitated. 
then 5 X 5 (on an average) will be 25 
to 30 thousand. It cannot be a lakh. 
Even asswnin1 that some of them 
had started some facfories their 
number may be 5 per cent. 'I will 
add 1 thousand more. But it cannot 
under any circumstances be a lakb 
of persons rehabilitated as is stated 
in these ft,ures which have been sup
plied to us and which are in the re
ports. 

Further, the amount spent on tb:is 
Administration by this time has been 
over a crore of rupees. I wrote a 
letter to the Administration some tour 
months back as to what was the 
monthly expenditure and this was 
the reply received by me. 

As regards expenditure, the average 
monthly expenditure durin. 1952 
comes to about 1.59.000 per month. 

I understand that there has been · 
increase in the expenditure on ac
count of the promotions ,ilven to the. 
ol!\cers after 1952-1 speak subject 
to correction. 

; 

I also enquired a! to why there 
was so much of expense on this Ad
ministration and what was the num
ber of officers and what were the 
salaries they were 11rttin1. This was 
the statement sent to me by the office. 
About this I have written a letter to 
the Chief Administrator. The Uat 
that was supplied . to me on 10th 

(Amendment) Bill 

March 1953 was ttz11 wbicb J may 
read for the information of the House. 

The Chief Administrator's salary 
is not given. He was drawln1 aboui 
Rs. 3,000. Then-Mr. M. L. Chatter
jee, M.A., Mana1er. He was Mana1er 
before he joined and he is D.C.A. 
drawinl Rs. 1.700 there. Mr. S. N. 
Ahuja, Inspector was drawing 
Rs. 1.000. Mr. Roshan Lal who is 
merely a matric was 1ettin& Rs: 850. 
Now their salaries have been increas
ed. Tb:en Mr. H. L. Bhandari was 
1ettin1 Rs. 850. Poor man ii dead 
and I do not want to refer to it. 
Then Mr. V. P. Gupta. He was ori-
1inally 1ettin1 &. 525. Before he 
came here he was workin1 in U.P. 
on a salary of Rs. 850. He is 1etting 
about Rs. 1.100. I speak subject to 
correction. 

Shrl A. C. Guba: Sir. all these 
thin,:s were mentioned only twt> 

month� a10 in the half-an-hour de
bate, and I do not know it serves as 
an ar1ument for reference to Select 
Committee. 

Mr. Deputy-Speaker: There is a 
clause here empowerin& the Adminis
tration to expand. l think the hon. 
Member wants to say that they oueht 
not to be 1iven a hand to do that. 

Shri Gldwan.1: I further say that 
the whole thin1 should be reviewed 
and a comprehensive Act should be 
passed. Because ori,ainally it was 
thou1ht that it was only a temporary 
'Or1anisation. Now ·by the amend
inl Bill we are extendinl the period 
of recovery of instalments to fifteen 
years. These employees were bein1 
employed on a different basts and in 
,rades different from those In any 
1overnment department, because they 
were thou1ht to be tempo
rary, and therefore they were 
1ettin1 much hi1her emoluments 
than in any other 1overnment depart
ment. Therefore my contention is 
that now that this ls 1olna to be a 
permanent affair,• the matter should 
be 1one throu1h afresh and a com
prehen1lve Ie1i1latlon should be pas
sed. I h,ve therefore su11ested that 
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the Bill may be referred to Select 
Committee. Today we are discus,. 
sin1 the whole thing so that we should 
.know how promotions have been 
liven. Before joinin1 the Adminis-
tration a number of the officers were 
drawln& one-fourth or one-third of 
the salaries that they are now draw
inst In the Administration. In an or-
1anisation which is supposed to help 

·displaced persons and where utm·:><1t 
economy was to be exercised. the 
·officers in char1e have been 1ettin1 
very heavy salaries. which bas affect
·ed even the ftnanclal oosltlon In a 
-.ense that Ra. 1 crore of the corpus 
has been spent on administration. 

Mr. Deputy-Speaker: Has this been 
•staffed by displaced persons! 

Slid Gidwani: Some of them are 
-displaced persons. 

Shrl V. P. Nayar (Cblrayinkil): 
·Displaced from other job1! 

Sbri GldwaD..I: Then, Sir, as I said, 
about 44.000 applicattona have been 
rejected. Shri G.uha said that the 
Administration has been very quick 
in disposing of many applications re
cently. I may tell Shrl Guba. I have 
been associated with this or1anisatlon 
as a member of the Advisory Board 
for the last three or three and a half 
years. and In the very ftrst meeting 
that we attended-it was the second 

term of the administrative body-I 
moved that we should appoint a com
mittee which should go into the whole 
matter and su,eest measures to the 
Administration to expedite matters. 
I may make a passinl J'eference to 
an incident which Illustrates how 
things were goin1 on then. thou1h 
It may not be of much use so- far as 
this Bl11 is concerned. My hon. 
friend Mr. Tya1i was also a Member 
()f the Advisory Board. He was told 
that the appllcati<'lll could not be dis
posed of because of want of space. 
He 1ot so much annoyed and said that 
the present Administrator was unfit 
to hold that office. He said. I haYe 
no purpose In remalnln1 In the Ad
ministration and takln1 Ra. 40/- a dll7 
for attendin1 the meetl�a of thl1 
Committee when this Administration 

(Amendment) Bm 
is not doing its duty. Months have 
passed and the applications are still 
pendini. My hon. friend Lala Achint 
Ram wlll take the House in detail. 
Today also the applications are 1.Yin1 
and they were submitted 2 yeara a10. 
The applications were invited in 
September 1951, and still 8000 appli
cations are pending. We can under
stand the conditions of those person, 
who applied for a loan and have had to 
wait for 3 to 4 years before their ap
plications could be disposed of. My 
hon. friend Shri Tya1i in disRUst said, 
I cannot be a Member of this useleas 
or1anlsation and then and there he 
resi,ned. 

Dr. Lanka Sunclaram: . . .  and went u.
stairs. 

Shrl Gidwani: Yes; h9 went ar>
stairs. 

[PANDIT THAKUR DAS BHARGAVA in the 
Chair l 

After he became a Minister, I wrote
to him a letter. I do not understand 
how thin1s change and how people 
chanae. I wrote to him, now that you 
arc iq the Finance Ministry, it Is time 
that you improve thin1s; you resign
ed in dis1ust and said that we were 
not stlckin1 to office for Rs. 40/- a day 
and showed your &reat resentment by 
sayin1 that you do not want to 
continue in an or1anisation which is 
so slow, so reactionary, which does 
not work. which takes years to dis
pose of applications. But, things 
continue as they were-as it is said. 
"as you were, so you are"-and they 
have not moved any further. Every 
time that we met in the Advisory 
Board, we said that the applications 
should be settled and it wu early In 
1951 that we made certain su11es
tions that more space should be made 
available. What ls it after all? We 
can pitch some more tents, we can 
devise some other means and see 
that the applications arf! diapoaed of 
early. !ieveral objections were raised. 
One of the objections was. bow can 
these applications be disposed of even 
it we get the staff; which means more 
money; the Members will not be able 
to ftnd time to ciispo1e of these ap-
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[Shri Gidwanij 
plication&. You are aware, Sir, of 
the constitution of this Adminiltra
tion. Tbere are ftve oaicials: one is 
the Administrator and tour are oai
cials who are busy with many other 

thiJlls. There are tour non-officials 
who have been devotini their time 
accordin& to their capacity. After all, 
it ill not expected that they have no 
other work and that they will con
tinue to sit from day to day and dis
pose of all the applications. Ther .. 
fore, the remedy was to increase the 
Members. This was not ordinary 
routine work nor were they ordinary 
times in which we were living. This 
is a matter which relates to displaced 
persons who are supposed to be re
habilftated. Government had very 
wisely-I must thank them for it
started this organisation with a view 
to rehabilitate them. These dl1placed 
people, particularly the merchant 
classes and the industrial classes could 
not be rehabilitated if their applica
tion& are pend1n& for 2 or 3 years be
cause one of the conditions was that 
they should also invest some of their 
own funds. If they wait for 2 or 3 
years, where would funds be left? 
They would have exhausted their re
sources and they may not be in a 

position to invest any money. The 
whole object is frustrated. We could 
not work with that expedition in the 
disposal of those applications. Now. 
that is a thing of the past. About 
8000 applications are pending today. 
They were sayin& that there wai. no 
room. My hon. friend Shrl A. C. 
Guha approacbed Sardar Swaran 
Sln&h who very kindly helped us with
in a week or ten days and gave us a 
plot on which a construction was put 
up within one month. But. then we 
were told that still there could be no 
expedition and that we required more 
staff and more Members. That is how 
things are 1oin1 on. The result ls, 
thou1h the Administration was start
ed with a very good purpose, that 
notable object has not been achieved. 
The result hall been that a lar1e num
ber of people who took loans are in a 
worse pllJht. I do not blame the 
C:entral r:overnment for tk!::, because, 

aa Shri A. C. Guba hu aaid. thfl 
State Governments did not eo-operate 
and so many conditlona and restric
tions were imposed and they still con
tinue. Nearly 4000 people have not 
been able to avail themselvea of the 
loans which have been sanctioned in. 
their favour because the State Gov
ernments did not 11ve them facilities. 
for electric li1ht, for eneru and other 
nece'>sar1ea. 

Then. Sir. certain rules should be
framed in respect of the employees. 
who tire now workinc In this organi
sation. I wish that the Government 
take up this machinery. · These em
ployees should be re1arded as Gov
ernment servants. I am referring to 
this question . because information 

reached me that In Bombay a porti
cular employee of the Administration 
was arrested on a charie of corrup
tion by the Anti-eorruption Dt!part
ment. but the next day he was releas
ed on the ,iround that he was not a 
public servant and that the Anti-Cor
ruption Department could not interfere 
in the matter. I have also writen 
about this to the Chief Administrator 
and I am sure that he must bP. takinar 
some steps. What I want to su11iest 
is that if we 10 on like this and our 
employees are not governed by cer
tain rules which apply to the other 
employees of the Government, then. 
the corruption. which we all want to 
suppress particularly in an Adminl11-
tration like this even as in other Gov
ernment departments, may 10 un
punished. We should irive no loophole 
to anybody to escape punishment 
if he does any aet which goes con
trary to public conduct or involves 
moral turpitude or which is an aet or 
corruption. Therefore. I suigest that 
since we are now having more or leas 
a pretty long time.-there are 8000 
applications pending and even if their 
loans are sanctioned in 4 or 5 months, 
payments could be made in about 12 
months and they will have 15 years 
to pay their instalments-16 or 17 
years or 20 years. we should have 
rules for 'the conduct of these em
ployees. Unless we itlve more money� 
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unless we make some precise arran1e
ment for this organisation, unless we 
have direct control over this or1ani
satlon, I am afraid we will not be 
able to achieve our object of the es
tablishing of this organisation. Par
tially some people have been helped 
and as I said, partially some people 
have been rehabilitated. As I said, 
there are a number of peoole who 
have been rehabilitated. But. there 
are a large number of people against 
whom action has been taken under 
what is called the Land Revenue Arr
ears Recovery Act. I am referrinl to 
the Rehabilitation Finance Adminis
tration Review for the period ending 
31st August, 1952 where it is said: 

.. It is io be re1retfully reco1-
nlsed, moreover that in a fairly 
large number of cases our loans 
are going bad, necessitating action 
on our part to recall the loan and 
realise it through the revenue au
thorities. Action to recall the 
loan is not taken unless either 
there is evidence of malaf\des on 
the part of the borrower. for one 
reason or another, his 
has 1one so hopelessly 
there ii no reasonable 
Hs recovery. 

business 
bad that 
chance of 

Up to the end of Au,ust 1952, 
353 loans have had to be recalled 
out of which 245 cases were re
ported to the Collectors for the 
realisation of our dues; in another 
91 cases, the Collector had to be 

written to to realist' the amounts 
of instalments due." 

You may be knowing that r,•ulisa
tion under this Land Revenue Arrears 
recovery Act means attachment of 
their goods and sometimes even send
ing the person to the civil jail. I 
know of cases where even household 
effects and earthen \!tensils have been 
attached. I wrote to Mr. Ramgopal 
stating that this is what is happen
ing and at least household effects 
should not be attached. He replied to 
say that this w.as none of his busi
ness. They were simply reporting 

to the Collector. This is what be, 
states: 

"I have your letter No. AIRA/ 
RFA/53, dated 28th April 1953, 
in connection with loan account 
No. 1'5l7. 

I am afraid I do not know law 
sufficiently to be able to say whe
ther personal effects comprisine 
u! utensils, beddincs, clothes etc., 
�o be attached under the land 
revenue recovery proceedings." 
Sbri V. P. Na1ar. There is a Law· 

Officer also. 
Sbrl Gtdwaai: He continues: 

"In any case, what action should 
!:>e taken in any particular case 
ls entirely for the Collector to 
determine. We merely ask the 
Collector to recover a certain 
amount as arrears of land revenue 
and havin1 made this request we 
no lon1er come into the picture ... 

So. you will see. Sir, that over 41'. 
per cent. of these people-may be 
five or ten per cent. will be wilful de
faulters; we have no sympathy with . 
them-are not able to pay on acrount 
of the slump and various other causes. 
Therefore, it is high time that we re- . 
viewed the whole situation and took 
all nec1issary step& to see that our 
object of this financing is served, viz.,. . 
that people get really rehabilitated. 

.. I am alad that this amendment bas 
been made. We suggested this amend
ment three years a10. One Shri 
Ganeshyam Singh Gupta, in fact, 
wrote a letter and alo04: with It sent 
the amendment. but it could not be 
moved. Time went on and we went 
on complacently and the result was 
that ultimately an Ordlnan<'e had to 
be issued. and today we have moved 
certain amendments. So far so good, 
but I want that a thorough and t"om
prehensive revised Bill shoulci be 
broucht. or a Select Committee should 
be appointed so that it can co into 
every aspect of the matter and make 
sunestions. Now that the Ordinan
ce ls there. there is no hurry, and we 
need not rush with this Bill. We can· 
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wait for some days and the Ordinan
. ce can continue. Therefore, 1 would 
request the Government to accept my 
_proposal. 

(MR. DEPUTY-SPEAKER in the Chair] 
Mr. Deputy-Speaker: I will place 

·this amendment before the House, and 
then allow discussion both on the 

:Bill and the amendment. 
Amendment moved: 

"That the Bill be referred to a 
.Select Committee consi1tin1 of 
. Shri C. D. Deshmuktr. Pandit 
· Thakur Das Bhar1ava, Lala Achint 
Ram, Shri Basanta Kumar Das, 

. Shri Sa tis Chandra Samanta, 
. Shrimati Renu Chakravartty. 
.. Shri N. C. Chatterjee, Sardar 
.Hukam Sin1h. and the Mover with 
instructions to report by the 30th 
November. 1953." 

·Ordinarily, the hon. Member who 
-tables the Motion and 1ives names is 
-expected to take the consent of the 
.. Members who serve. One of the hon. 
.Members, Shrimati Renu Chakravart
·ty, is not here. 1 do not know If 

, ,.he has obtained her conaent. 
Dr. Lanka Sundaram: May I make 

. a submission on that point? 
Last time when I moved a motion 

�of a similar nature on the Andhra 
State Bill. a similar objection was 
raised; I was myself empaneled twice 

· without bein1 told about it. It is 
. supposed to be an honour to serve on 
: a Committee of the House. 

Sbri Gidwani: Besides, yesterday 
--was a holiday, and we were not here. 
.. It was not possible to contact. 

Mr. Deputy-Speaker: Whatever it 
-mi1ht have been, the hon. Member's 
. assent must be taken, lest afterwards 
·. they should say that they are quite 
· willin,. but they are not able to be 
-present here on account of otb�r en
.-&8ilernents and so on. 

Both the orl,tnal Bill and the 
amendment are now before the House 

·>for discussion. 

(Amendment) Bm 
Dr. Lanka Sundaram wanted to 

raise a point on the question of Or
dinances 

Dr. Lanka Sunclaram: As I submit
ted earlier, I want to raise a point of 
considerable constitutional and pro
cedural importance in regard° to these 
Ordinances. 

You would notice from •he Order 
Paper that there is a list of six Or
dinances issued durin1 the lnter-se� 
sion period, and Ordinance No. 2 hap
pens to be the Bill under discussion 
just now . 

You ruled earlier, Sir. that I should 
not go into the implications of the 
other Ordinances, but with your per
mission and the permission of the 
House, I would like to draw attention 
to the time-table durina the inter
se1Sion period for the promulgation 
of each of one of these Ordinances. 
I feel I should draw attention to the 
dates, because the dates are not aiven 
in the Order Paper. To the best of 
my knowledge and belief, these arP. 
the dates: 

Ordinance No. 1-The Employee .. · 
Provident Funds (Amendment) Or
dinance, 195:i- -was promul1ated on 
14th October. This. you will notic,. . 
is three weeks after the House ad
journed last. Ordinance No. 2, i.e., 
the Bill under discussion just now. 
was promulgated on the 22nd of Octo
ber, and it has been admitted by my 
hon. friend, the Deputy Minister in 
charge of the Bill, that this Bill WH 
actually introduced here in November 
last. Ordinance No. 3-the Sea Cus
toms (Amendment) Ordinance-was 
promulgated on the 24th October . 
1953. Out of the six Ordlnancea. 
these three Ordinances seek to en
force the provisions of Bills which were 
either pendin1 before this House or 
the other House. When I say the 
other House. I think I should men
tion to enll1hten hon. Members that 
the Employees' Provident Funds 
(Amendment) Bill was lntro-iuced Sn 
the Council of States before this Houae 
adjourned in September. Ordinance, 
Nos. 4. 5 and 8 are new proposals. 
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le1islative proposals by executive at'
tion. This is my first propo1iUon, 
viz .• that within less than two months 
bein1 the inter-session period, six 
Ordinances were promulgated, three 
of which were either before thla HouN 
or the other House. 

Now, Sir, when you see that the 
laat Ordinance itself is dated 20th 
October, the House will realise there 
were h:ardly twenty days to 10 before 
this House was to be convened. 

Havlnl said this. I would )Ike to 
refer to what you yourself, Mr. De
puty-Speaker, ruled on the 16th 
September. You will recall at that 
time there was an attempt made by 
my hon. colleague, Shrl Krishnama
charl. to iet through · the disposal of 
the Coir Bill and so on and so forth. 
I am quotin1 from Pai;ie 9458 of the 
uncorrected Debates for the 16th 
September, which contains your rul
lnf. I am quoting only a few senten
ces with your permission. You said 
as follows: 

"Am I too rush the Coir Bill and 
Rehabilitation Finance Admlnil
tration Bill through on the las\ 
day?" 

-the Rehabilitatlou Finance Admini1-
tration Bill belnt Ordinance No. 2 of 
the series. Then. you were pleased to 
observe:•  

"In these circumstances. I am 
exceedin1ly sorry. The Govern
ment must make up their 
mind from time to time as to 
which Bills they want to ee\ 
throuch in this session. The 
Coir Bill is, no doubt, part-heard. 
If they had told me a few days 
earlier, 1 would have persuaded 
the House to sit for lon1er hours 
and finish it. In these chcum
st.ances. t am exceedingly 1orr7. 
I feel that the 1eneral sense of 
the House is that these Bills need 
not be taken up now. The hon. 
Ministers also have left it to the 
House." 

Then you said finally: 
"There does not seem to be ar17 

ur1ency." 

(Amendment) Bill 
This is the point which I would like 
presently to develop in the litht ot: 
the le1al position. 

"Therefore, this will not be in
cluded in the ai;ienda for the last. 
day at 4 O' Clock." 

That was your rulin1. 
You will notice that promulaatlon.> 

of Ordinances is legislation by tbe· 
executive, and you, Sir, as a very im.-· 
portant Member of the Constituent· 
Assembly, would recall the enormoua 
controversy which raged over thi8,: 
question on the 23rd May 1949. Thi• 
is what Dr. Ambedkar said as reiarda, 
the final Article 123 under which theae· 
Ordinances have now been promutca-
ted. At that time the numbering WH· 

102. Later on the number was cha!ll
ed, and I am quotinl( from Pate 214-
of Volume VIII of the Proceedin&s ot· 
the Constituent Assembly, 16th Mq· 
to 16th June, 1949. I will be verr 
brief. Dr. Ambedkar said: 

"If I may say so, this article· 
is somewhat analogous-I am,· 
using very cautious lanfU(lte-to• 
the provisions contained In the · 
British Emergency Powers Act . .  
1920. Under that Act. also, th&· 
Kint is entitled to issue a pro- · 
clamation, and when a proclama.
tion was issued, the executive was 
entitled to issue regulations to 
deal with any matter. and this was· 
permitted to be done when Par
liament was not in session." 

I quote this in order to fix lhe poin�. 
the point belni what you yourae1t· 
said on the last occasion. that tbla
Blll was not urgent; and here ls an· 
auurance on the floor of the House.. 
after a very protracted debate as you 
will rec11ll personally, that Ordinance
making powers under Article 123 of· 
the Constitution as at ·present incer
porated In the Book will not be taken 
recourse to exceot where auestions ot· 

emergency arise. Now the aue._. 
tion to be posed ls this. Do the Em
ployees' provident fund rules. the Re-· 
babilitation Finance Administration. 
the Sea Customs Blll etc. relate to an, 
emerfency? This ls a question whlcbt 
must be answered ftrst. Before I: 
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(Dr. Lanka Sundaram] 
take up the second Point which I 
would like to develop In a f.ew se-

. conds, I want to draw the attention 

. of the House to the fact that the very 
· aame thlna mlaht happen after this 
aession also. Accordini k the way in 
Which I have totalled UD, there are 54 

IBIJ.ls to be brought before thls House, 
and the total time available is only , 
29 · days, of which a few days will iO , 

· to other non-legislative business. as 
tor instance, the Preventive Deten

. tion Act. and so on. The resultant 
:position ls that the moment we ad
. Journ. even In spite of your rulini on 
the last occasion on this very same 
Bill on the 16th of September 1953. 
Government will certainly take r� 

·. course to ordinances In between ses
:.alons-in the period before the bun-
pt session is convened. This is a 

-�uestion of vital constitutional and 
Jesislative importance. In fact. it 
constitutes an invasion of the rlghts 

.:and privileges of this House as the 
only 9overeign legislative body i11 the 

-country. 

Now, a remedy .must be found, and 
·1 propose to i.uggest with your per
·11US1lon some sort of an idea which 
-might be debated upon and disposed 
,of by you with the assistance of the 
·House. You will recall that there are 
at least two precedents, under which 

·the Presidential Acts of the last Par
·llam1mt were placed before a com
·mittee of this Parliament for appro
val. when Parliament was in recess. 

·Some sort of expedient ot this kind 
ls necessary. I am advised that a 

··similar procedure is available in cer
. tain continental Parliaments, as for 
· example in Greece etc. The question 
I am directing the attention of the 
Rouse to ls this. If we allow this 

--routlne Ordinance-making power to 
the t'Xecutive. It Is just as well that 

-Parliament winds up its sche-
dule of work for its leeiilatlve pro-

.. -eramme. We have had four sessions after 
tbii: House came Into existence, and 
I have pointed out the enormous con
pstion of le1tlslative buslQeas acC'ord-

'iinl to the Order Paper. 

Thia beinl ao, I shall now come to 
the ftnal point, because I have noth• 
in« more to say on these points. I 
am not opposing the Bill, as I pro
mised earlier. I shall now quote 
from page 399 of Mr. Basu's 'Com
mentary on the Constitution of India'. 
Under Article 123 of the Constitution, 
the Pr�aident is empowered to pro-

, mulgate Ordinances with reti-oaper.tive 
effect. In hls commentary, Mr. Baw 
aays: 

"Since Parliament can amend or 
repeal its own Acts, It follows, 
therefore, that the President may, 
by, Ordinan<'e. amend or repeal 
laws passed by the Parliament. 
itself. subject, of course. to the 
limitation in clause (2) as to the 
duration of that Ordinance. Simi
larly where a law passed by the 
Learislature could be retrospective 
In operation, there Is nothini to 
bar an Ordinance on the same 
subject from being retrospective. 
Hence. an Ordinance can be given 
retrospective operation even from 
a date when the Legislature was 
In session.''. 

I draw the attention of the House 
to this point because once this prac
tice becomes reeular, without any 
relation to any possible et'nergency, 
Government may take recourse to Or
dinances. I am sure every one of my 
r.olleagues In this House. without any 
difference of party affiliations, would 
not object to Government taking re
course to Ordinances, in case there 
ls a proved emergency. But here It 
is not St>. This is a case of Ordinan
ces of a routine character. One of 
them has been pendlna before this 
House for nearly ten months. These 
Ordinances of a routine character, have 
been brought in one after the other. 
even without waltina for three weeks 
for the House to be convened. The 
result is that the implications of this 
ordinance procedure is very iangerous. 

This ls the point I want to raise, 
and I leave to you and to the House 
to devise a procedure whereby the 

.2.7 
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ordinance making powers of the Gov
ernment in a routine fashion are 
curbed. with the result that the legis

.lative competence of this House which 

.is the only House available for the 
whole country is not tampered with. 

The Minister of Commerce and ID
duatry (Shrl T. T. Kriabnamacbart): 
Owing to the kindness of the Parlia

·ment Secretariat. we were made 
aware that this question was going 
to be raised in some form or other. 

I have listened very carefully to the 
hon. Member's ch.'.\rges against Gov
·ernment, in reitard to using powers 
vested in the President under Article 
123 of the Constitution. I am afratd. 
he has not proved any injury in re-
gard to the powers of Parliament, i.e. 
to say, by promulgatine these or
dinances and taking powers under 
these ordinances, the certain acts 
have been done which are irreparable, 
ao to say, and thclt nothing can be 
done by Parliament to remedy the acts 
that have been perpetrated on the 
public of this country. If that has 
not been proved. then the araument 
ds academic rather than real. 

Even from the academic DOinl of 
vie,-.., I venture to submit that my hon. 

ft'iend is using language with which we 
are famlllar in this side of the House. 
that the ordJna.nces paued were bein· 
used for purposes not altogether good. 
But in the case of these ordinances 
whi<'h have been oassed. the measures 
that were oasaed are more or less In
nocuous. They are necessary for the 
-purpose of carrying out the work of 
Government. because the policy under
lying most of them.-at .any rate. of 
1hree of them-has been made known 
to this Parliament and to the public. 
ln the case of three others. it is slisht
ly different. 

My hon. friend says that the emcr
"ienc·y has not been proved. But it 
·must be conceded by him that we do 
·not introduce Bills without any pur,
·pose behind them. Here is a parti
cular case of a Bill dealina with Re
habilitation Finance Administration. 
The lacuna is there. and actually if 

(Amendment) Bill 
that lacuna ia not removed. the de
fect ,rows more or less in stature. 
and there is no llmitatlon to it, so to 
s&)'. Because a particular Bill bas 
been before the House for three. four 
or even .;ix months, it does not fol
low that it should be there indeftnit&
ly. If my hon. friend had said that 
ttris is an indirect way of obtainine 
priority for this le(islation, I mi,tlt 
even accept that proposition. 

Dr. Lanka Sundaram: You have 
done that in the Business Advisory 
Committee, and failed. 

Shri T. T. Kruhnamacbari: My hon. 
friend has not done that. He has not 
put forward that char.re. He has 
merely said that ordinances are an 
evil, and there must be some method 
of institutins a curb on Government 
using ordinances. I venture to sub
mit very humbly that it is perfectly 
open to this House to do so, through 
the Bills which seek to substantiate 
and put on the statute book for eve,· 
these ordinances. and ttrat is a check 
which is absolutely paramount. No
body can say that that check 
has been t11.ken away. If that is there. 
all that will happen Is that ttre ordi
nance will come into operation and 
be in e!Tect only until the time that 
the House makes uP its mind in re
gard to giving or refusing Its con.
sent to the proposals covered by the 
Ordinances. Even in that position. I 
venture to reiterate what I said ori
ginally, the amount of Injury, if it 
does happen to the oub!ic. Is a thing 
that has to be proved. Merely be
cause it is called an emergency 1e,is
lation, it does not necessarily mean 
that the emer1ency that mv hon. 
friend has in mind. must be proved. 
It does not mean that the law and 
order situation in the country has been 
seriously jeopardized in this instance: 
it may be that the economy miaht be 
jeopardized. I do venture to llUbmlt. 
in re1ard to two Bllls which will c,,me 
before the House, in respect of two 
ordinances passP.d, with which I am 
personally familiar. the emergency 
was there, and nobody ccn say the 
emergency cannot be p�·c.vod. I am 
prepared to prove the emergency at 
the appropriate time. 
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(Amendment) Bill 

[Shri T. T. Krishnamachari] 
If the hon. Member does not want 

us to deal with the facts relatintl to 
each Bill. and asks for an explanation 
as to what the emerJency is, what 
has been done, which cannot be done 
six seven or el.iht month, hence, 
wb�n a re,ular Bill mi1ht be introduc
ed and that Bill becomes law, then 
I submit that it is not even academic. 
It is a 1ood debatin, point. for an 
opposition and nothin1 more. 

I would like, without 1oio1 into any 
details, to say that in all these aix 
measures. Government have done noth
in1 which are they feel has done 
some ir.jury to public interest, and 
the hon. Member must admit that 
they are innocuous. If that is so, 
where is all this trouble about? U 
hon. friend wants merely to raise a 
debating point. I concede it to him 
that it is a debatin1 point always, 
now. and for ever. but as I said. so 
far as any substance · (Interruption) 
in connection with the point is ron
cerned, I venture to submit to you 
in all humility, that the hon. Mem
ber has made no point whatever. 

Sbrl V. P. Nayar: I venture to brin, 
to your attention somf' of your ob
servations, with particular reference to 
the Rehabilitation Finance Adminia.
tration the other day. Then my hon. 
friend ' Mr. T. T. Krlshnamachari 
wanted to rush through the Coir In
dustry Bill. When" the business of 
the House was being discussed on 18th 
September 1953, the Deputy Mlniater 
of Finance. In charge of the· Bill, 
Mr. M. C. Shah made the followin,r 
observation: 

"This is a very important Blll" 
-end importance is not the crite
rion for an ordinance-"It it could 
be passed in this session, It will 
be better for a 11 the refu1ees who 
have applied for loans. We are 
entirely in the hands of the 
House." 

On this. when you rave your rul
lni, you said that lf the Government 
wanted to 1et throuirlr this business, 

they must have made up their mind 
sufficiently early. 

So here is a case which shows that 
a Bill was not only before the House· 
for a lonir time, but till the very 
moment when you 1ave a . rulinlf, 
Government did not feel its Immediate 

, necessity. I am not discussing about 
the academic merits now. There is. 
also another point. 'Yhkh I wanted to 
brine before the '?fouse at this 11ta1e. 
What is the emerirency? We are Cfl'• 

tainly not a1alnst providilll funds for 
the rehabilitation of retuirees. If 
you have provided Rs. 50 crores and' 
rehabilitate them at once; I am not 
at all a1ainst It. But. Sir, till now 
what you ftnd is that when the ori
final Act had provided for Rs. l 0, 
crores, the total disbursement is only 
7·2 crores. 

Shrl A. C. Guba: May I point out 
that in our original Act only 7 crores 
of rupees were provided to the Ad
ministration. Three crores of rupees. 
had to be provided through the banks 
and were not available to the Ad
ministration. 

Sbri V. P. Na7ar: Do you mean to 
uy that before the Ordinance was 
promu1,11.ted, you exceeded that limit?' 

Sbri A. C. Guba: Not before the 
Ordinance was promulgated, but nfter· 
that we exceeded that limit. 

Sbrl V. P. Na1ar: That is not the 
correct point. May I know from the 
hon. Minister whether they had drawn 
even the last pie under the orieinal! 
1rant? 

Shrlmati Sueheta Krip&laul (New 
Delhi):  Yes. 

S'hrl A. C. Guba: Yes. Seven crores 
of rupees was the maximum limi� 
available to the Administration. and'. 
by 31st October the Administration 
disbursed 7·02 crores of rupees, and I 
think during these 15 days they must. 
have disbursed 11<>mething more. 
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Sbrl V. P. Na1ar: I am sorry I plac
,ed some reliance on bis Notes on 
Clauses. It says: 

"The total amount to be placed 
at the disposal of the Administra
tion is being raised from Rs. 10 
erorea to Rs. 14·5 crores . . .  

Sbrlmatt Sucbeta K.rlpalaal: That 
is for another purpose. 

Shri V. P. Nayar: The point is that 
even till the last date . . .  

Mr. Deputy-Speaker: The hon. 
Member will kindly see Section 12 . . .  

Sbri A. C. Guba: 12(b) and (c). 

Mr. Deputy-Speaker: "subject to 
the provisions of section 13 advance 
loans not exceeding an aggregate 
amount of seven crores of rupees''. 
It is printed as an annexure. 

Shri V. P. Nayar: Last Session the 
answer was given to a question of 
mine that only less than 6 crores of 
rupees were disbursed. I did not 
think that within the period of a few 
weeks. the balance of Rs. 1 crore and 
odd was consumed. But the point 
is that the Government waited till the 
very last moment when this question 
was specifically' raised on the floor 
of the House and when you 1ave your 
views on that occasion, that the Gov
ernment should not rush through the 
Bill. The President must have been 
advised to pass an Ordinance because 
we know that the President does uot 
act suo motu in such matters. We 
also find that the Government ia nl
ways &iving wroQi advice to the Presi
dent. I will cite another instance. 
We had sent up a Blll which among 
others had a provision o! Rs. �o 
rrores for the relief of' unemph,yed 
people. But then the President refu
sed his consent. Here is another case. 
Government come without tak1Di the 
House into confidence, without even 
obeying your ruling, and advise tbe 
Pre!lident to promuljiate an Ordinan
ce. This is the aspect whicb I wanted 
to submil 
G03· P.S.D. 

"(Amendment) Bill 
Mr. Depat,-Speaker: Pandit Thakur 

Das Bhargava. He may speak on tbe 
B:11 and on the amendment aao. 

Pandtt Thakur Du Bbarpva (Gur-
1aon): I only want to speak on this 
point at this sta1eT 

Mr. Depat,-Speaker: Whoever now 
takes part, may speak on the Bill and 
on the amendment. I do not propose 
allowing him to have an opportunity 
later. Once for all. he can say what 
be wants to say. 

Shri V. P. NaY&r: ls that the rase 
with me also? 

Mr. Deputy-Speaker: All hon. Mem
bers. 

Shrl V. P. Nayar: I have to soeait 
on the Bill. 

Mr. Deputy-Speaker: I am sorry. 
Shri V. P. Nayar: Last Session, I 

had raised a special discussion. but 
I thouaht I was called upon to speak 
only on Dr. Lanka Sundaram's point. 

Mr. Depaty-Spealler: There is no 
paint of order that is raised. All that 
Is said is that It is not proper that the 
Government. with resoect to a Bill 
which is already pending before the 
House instead of takiOi steps to persu
ade Ure House to iet thro�1h the Bill, 
should have waited and then brought 
in an Ordinance. (Interruption by 
Dr. Lanka Sundaram). That ls not 
my view. The objection is out in that 
form. It iB for the Government to aay 
under what circumstances they could 
not .1et the Bill passed. It is not as 
if we were wasting the time in the 
previous Session. There were two 
Important Bills which we got throu&h. 
If these Bills were to be taken uv 
earlier, we could have oushed the 
others to the rear, as the House was 
not willing to sit lonJter unless it was 
persuaded earlier. and I had to 1ive 
a rulln1 that at the last date the two 
Bills ought not to be olaced betore 
the House. That was all that I meant. 

Now. this is not a point ot order 
in which I am called upon to say whe
ther an Ordinance can be promu]aated 
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[Mr. Deputy-Speaker] 
or not. Therefore, I say that bo;h 
Ute Bill and the amendment are be
fore the House. That was why I did 
not allow Dr. Lanka Sundaram to 
intervene before the amendment was 
moved. Now, it is open to every hon. 
Member to place his point of view. 
Even now, I do not want to prevent , 
Mr'. Nayar from speaking on a techni- , 
cal ground. Let him now say what 
he wants to say and conclude. 

Shrl V. P. Nayar: I must 1et an op
portunity, Sir. 

Mr. Deputy-Speaker: He may start 
now. 

Shri R. K. Chaudhuri (Gauhati): 
Th�re is a point of propriety in it. tf 
the Government knew that the term 
of a certain Act was 1oin1 to expire, 
the:y' should have asked for extension 
of the Session and 1ot the Bill passed. 

Shrt V. P. Na1ar: I said that, Sir, 
because Mr. Krishnamachari said that 
this was an academic point . . .  

Mr. Deputy-Speaker: I am allowing 
the hon. Member to speak now l'n the 
Bill, on the amendment and all thin1s 
that are relevant to the Bill and lhe 
amendment. 

Shrl V. P. Nayar: Sir, I was very 
much 'pleased to hear Mr. A. C. Guha 
in a different tone today. The other 
day when I raised a discussion on the 
affairs of the Rehabilitation Finance 
Administration and pointed out cer
tain specific charges of favouritism 
and graft in the appointments in the 
Administration, Mr. Guha was in an
other tone, an absolutely evasive tone. 
Sir, it will be interestin, for the 
House to recall what Mr. Guhn said. 
Unforfunately, you were not occupy
ing the Chair at that time . . .  

Mr. Deputy-Speaker: Hon. Mem
bers will try to avoid any reference3 
regarding the occupant of the Chair. 
It ls equally so when other members 
are here. 

Sbri V. P. 1'a1ar: I said so because 
if you were in the Chair, I w9uld not 
tu1 v� tml t9 r��ll 111 «it�. 

Mr. Deput1-Speaker: 'I miaht have · 
forgot.ten also. 

Sh.rt V. P. Na1ar: I do not think. 
your memory is so bad Sir. 

Mr. Deputy-Speaker: Or , the hon. 
Member may have chaoied his mind 
and ls prepared to accommodate. 

Sbrl V. P. Nayar: I am· 1oin1 to 
help him. 

Sir, on that occasion when i 1ave 
instances after instances detaillna th'P.' 
particular relationship of certain 
officers holding posts l.n. the Rehabilir 
tation Finance Administration with 
certain persons who were responsibie 
for the appointments, Mr. Guha rep
lied to me in very vague terms. Thi� 
is what he said: 

"We are not supposed to know. 
we cannot know. it is impossible 
for us to know; when alle1ration1 
are made thta 'X' is related to 
'Y' or 'Y' ls related to· 'X', we
have nothini to verify, 'lnd it is 
not the function of the Govern
ment to verify it". 
Now at least, Sir, I think Mr. Guba' 

will verify whether those alle1rat1ons: 
which he could not deny so far. which 
I still reiterate and which are already 
in record, are true and if true--and I 
am sure they are true-he will take 
immediate steps to see that this 
Administration is rid of all Its evil' 
pests. 

Babu Ramnarayan Slnrb (Hazari
bagh West) :  No. 

Sbri V. P. Nayar: As I bid you
earlier, Sir, I am not at all a1ralnst 
raising the limit of the funds which· 
will be available for the P.ehabilita-· 
tion Finance Administration. But to 
sa�· "that this Administration has beeo, 
doing wonderful work is not correct. 

Shri B. K. Das (Contai): Good 
work. 

Sbrl V. P. Nayar: It is not conect .. 
Please do not say "1rood work"'. 

Shrl U. II. Trivedi (Chittor): Won
derful work! 

36 
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Shri V. P. N111ar: They .::ould havt: 
advanced more loans, perhaps 
thousands of loans. Perhaµs Mr. 
Guha will be surprisedi how I, c?min( 
from 2300 miles away, could raise 
this question. He would ask why I 
should have raised this question, as 
I happen to be from a constnucncy 
where there is no refu1ee work? Thwt 
was the tone which he adopted the 
other day. 

Now, Sir, this Administration has un
doubtedly riven some help to people, 
but it has also harassed so m11ny 
people. Loans are not very ellSY to 
get. The rate of intere11t la \'ery 
much prohibitive, I should say and 
then all sorts of conditions .:ire laid 
down so much so that it. ls impossible 
for an ordinary man, without the 
capacity to exercise a stron1 pul! at 
some quarters, to Jet loans. I pave 
known of shopkeepers who have been 
waitin1 for loans. but could nllt 1et 
them. 

1 know several people in iavern
ment service who could not; I have 
met businessmen who wanted lo&ns 
and who could not get them in spite of 
the fact thQt they were asked to 10 
about from place to place, from pillar 
to post. They had to run :\bout and 
they had even to 1ive bribea but they 
C'Ould not get the loans. 

An Hon. Member: Even after living 
bribes? 

Shr:I V. P. Na7ar: I heard Mr. Guba 
say that about thousands of applica
tions wel'e considered and thousands 
of loans have been 1iven also. If a 
businessman wants a loan of Rs. 
20,000 naturally he expects to aet that 
loan in a lump sum. That is not wha� 
has been done. In so many cases 
bans have been 1iven only m small 
instalments. If the loan is for Rs. 
20.000 the first instalment is for Rs. 
2,000. The poor refuget> who has no
thing else in the world has to eat out 
of that a portion and when this ls 
exhausted he 1ets another Rs. 2,IJOO. 
Then he eats · away a pcrtion from 
that aL<io and then he ,et, 1 third 
instalment. That has been the caN, 

I do uot know what it is nt Pl'<Hent. 
(Interruption.) My hon. sister Mn. 

Kripalani is here; she will be able to· 
tell us details because she also 
happens to be a member of the Com
mittee. Formerly it was 110 and. 
loans are 1iven according to the. 
whims and fancies ot those r..eopJe in· 
authority, in instalments. What that 
instalment is, nobody knows: tJu< Ute· 
effect remains that the loanees d,;, DOt. 
cet in lump sums as they require. 

Then. Sir, here is another aspect .. 
They have put down certain condi
tions. In the case of certain loanees
they have insisted upon their proper
ties beinr mort1a1ed. I do not know 
how a refuree who has Jett all pro
perty on the other side and has come· 
here can five property security. Ir 
they had any cash certiftcates tho;;& 
also had to be Ii ven and if they had 
insurance policies. they too hnd to be' 
handed over to the Rehab1Iitatlon. 
Administration to 1et theac im,tal
ments. 

I understand. I am speakinr :iubject 
to correction. that this, Administra
tion which is now claimed to have 
done such meritorious work after 
very careful scrutiny, has 1cc11Uetl 
about 500 loans. Mr. Guba will 
perhaps be surprised that I can ,iive 
the names of firms in Calcut�:i from 
which loans have been recalled. 'I.here 
is Bose Banerjee & Co which has been 
,tiven Rs 30,000: there ill &ose 
En&ineerinl Co., Calcutta which l•>t 
Rs. 20.000. These have been recalled 
I can 1ive the names of persona from 
the Punjab and almost from every 
other State. One ftne mornini, it 
occurs to an officer that a !oan should 
be recalled. even in spite of the fact 
that willinaness has been expressed to 
repay the loans. Proceedin1s are 
taken up and they are recalled. If 
loans had been issued after v.?ry care
ful consideration and after weighing 
all the posslbiiitiell of recovery, what 
then is the necessity to recall the loans! 
I fail to understand that and it is 11ot a 
small number. About 500 loans have 
been said to be recalled Ukc that. 
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Mr. Deputy-Speaker: Cannot it be a 
condition that unless it is used for 
the purpose for which it was intended 
and it is found that it is likely to be 
wasted. the money ought to be recall
ed in the interests of both che refu1ee 
and the Government? 

Sbrl V. P. Nayar: This is precis6ly 
the reason why I said the other day 
that this is a matter for a Parliament-
81')' Commission to enquire into It 
is not a question of close relatives 
alone having been appointed. That is 
not the only blemish of the Administra
tion. Government have themselves 
,,dmitted that in about 50 or 60 cases 
where loans have been advanced to 
certain persons the guarantors could 
Jllot be traced. The modus operandi is 
very easy to follow. Suppose, I have 
a pull in some quarters. I say that 
such anci such a refugee requires some 
loan. I make him apply tor a loan, 
recommend some fictitious persons as 
sureties. Then the Rehabilitation 
Administration Officers somehow make 
it  possible for Joan� being advanced. 
Later on they say that in the case c,f 
50 or 60 loans the guarantors could 
not be traced. They were imaglnary 
guarantors. This is an Administration 
which has given loans to thousands of 
people, I grant. But for 50 or 60 
loans there are no guarantors. 

Then Sir, what is the percentage ot 
expenditure that is incurred? Sir, 
from the returns available it is found 
that in 1949. 217 oer cent. of the 
accrued income had been spent on it. 
If the amount which the Rehabilitation 
Administration got as interest was 
about a lakh of rupees then the 
expenditure on the Administration was 
Rs. 217,000. Then. in 1950. it was 198 
· _>er cent. It 1oes on like that. I am 
\- �en to understand that 9 per cent. 
of the total money so far received by 
the Rehabilitation Finance Adminis
tration has been spent on the admioJ� 
tratlon char1es alone. I don't accept 
this manipulated fl,ure-lt i1 bound to 
be more. But even that ii a colossal 
sum; II per cent. of the money that 
has been handled by the Rehabilitation 
Finance Admlniatratloo for loana. 

Paadlt Tbalmr Dal Bbarpn: Is it 
excessive? 

Sbrl V. P. Na7ar: That is for him to 
decide. Nine per cent. means one 
r.rore ot rupee�. The poor refugees 
have to suffer because you have lifted 
officers from Rs. 300 to l:ts. 1500, since· 
they happen to be very close relations 
or those in authority. I have liven. 
instances. Last time when I said that 
such and such an officer is related, 
11.lr. Guha promised to look into it. I 
,�an 1ive him some more details. Tile 
establishment charges can be reduced 
and it is there that an honest effor'. 
nns to be made. 1 hope, Sir, that Mr. 
Guba will certainly look Into this 
matter immediately. I can ,give all 
the names from memory but . . . .  

Mr. Deputy-Speaker: My suggestion 
would be th'llt instead of taking up 
every one of these details, one of the 
most glaring instances is given t.rre 
and the note regarding the relation· 
ship of others may be sent to the 
Minister. 

Sbri A. C. Gaba: If you kind!y 
permit me. I think these matters we:-� 
raised in the half-hour debate about 
two months ago. Subsequently, the 
hon. Member wrote a letter to the Fin
ance Minister and we are examining 
those thin1s. He has mentioned about 
l O or 12 cases out of about 650 officials 
employed in this Administration. Even 
if you concede that 10 or 12 case11 or 
even 15 of these employees are related 
to some of the officers in the Secreta
riat. I do not think the whole Ad
ministration can be ·condemned for 
that or I do not think It will be con
ceded that the whole Administrat.ion 
has been committing gross sort of a 
wrong. Out o·f 650 offlceri., if there 
are 15 or 20 of them related to some 
offlcera In the Se�tariat, I do not 
think it can be taken as an offence on 
the part or the Administration. Any
how. we are lookinl Into these alle1a
tions. U there is anything wrong in . 
the appointment or In the subsequent 
conduct, we shall surely take action. 

Slarl V. P. Nayar: That ls not the 
point. This was one of the polnta 

40 
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raised in the bal1-bour discussion. but 
it was not raised for givini any elabor
ate details. So, I referred to certain 
very glaring cases. Now, Sir. it is 
possible for me to give more imtanr�.a. 
but I do not want to tire the Hou'IP. 
with instances. 

Mr. Deputy-Speaker: Should not the 
hon. Member be content with writln:I 
to the hon. Minister who says he will 
look into the matter? 

Shri V. P. Nayar: Last time when I 
raised the same question on the floor 
ot the House, the hon. Minister said 
that he could not keep a family history 
of all the persons about whom I bad 
written to him. 

ShrJ A. C. Guha: As far as I rt?-
collect, what I said was that this Ad
ministration was an autonomou$ 
body and it has its own powers to 
carry on its administrAtion and to 
appoint officials. It ever there was 
some mistake and some employee 
appointed by them is related to some 
officer in the Secretariat, I am not 

. responsible tor that and I cannot say 
that the Government would go into 
the family history of every employee 
to be apQoint_ed by this AdmlnistrR
tion. 

Shrt V. P. Nayar: Mr. Guba �eems 
to be under tlie apprehension that I 
am tryinr to ftx the responsiblllty on 
him personally. He has come into the 
picture long long after all this has 
happened. I do not say anythine 
personally .... 

Sbri A. C. Guha: I say, I feel the 
Government .. . . .  

Mr. Deputy-Speaker: When Is thls 
to end? Let the hon. Member say what 
he wants to say. The Administration 
has after all been brought into existence 
by the Government and the Govern
ment is responsible. If certain omcers 
ure related to certain other officers 
then there is a certain kind of 
nepotism and if the salaries are out 
of all proportion to the origin11I 
salaries that were bein& received-If 
these are the allegations-then certai:i
ly the House is entitled to know; and 

the Government has been lookinl into, 
this matter. . 

So tar as the details are concerned.. 
I would only urge upon the hon. Mein-· 
ber to give the details to the hon. 
Minister. 

Sbri v. P. Na:,ar: I shall certainly 
try again as you want me to do; bt1t 
I am not very hopeful. 

Mr. Deputy-S�aker: He probably· 
said at that stage th!lt he was unable, 
to do so. 

Shd V. P. Navar: So the questUIJI' 
is whether it is proper for us to point' 
out further instances. 
4 P.M. 

Mr. Deputy-$peaker.· What I arrr 

anxious about is this. This is only a,1 
amending Bill and not an original 
Bill. and there arc a few particular 
clauses only which are sought to be 
amended. The object of allowing a 
general discussion regarding the 
general i;dministration is that hon. 
Members may focus their attention or; 
the advisability of increasing thei 

amount from Rs. 7 crores to Rs. 12{ 
crores. These points may be relevant 
to that question to the extent of cloth
ing the Administration with higher 
powers. Going further into details u 
if we are submitting a report on the 
administration ot this organisation 
may not be proper. All that I can 
say is that the hon. Member may ,tve 
further details to the hon. Mtntsta, 
and there are a number of ways h'>W 
this matter can be brought before the 
House. 

Sbri V. IP. Nayar: My object wa� 
not t0 give speciftc instances arain 
and again, but just because Shrl Guha 
got up and said tnat out of 500 people 
in the Administration I could r;,oin-t 
out only 5 or 6 cases. I said I cou.te. 
point out any number of cases If Shrf 
Guba will give me an assurance here 
and now that he wlll look into the 
matter and take ap.proprlate action 
forthwith. 

Sllrl A. C. Galla: So far. he has 
mentioned not more than 10 casee--the 
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number may be just 5 or 6. It any 
more cases of such irreiularity ate 
brouiht lo my notice, I will certainly 
look into them. 

Shrl V. P. Nayar: I leave that point 
there because the House has had 
enough of it. The other day when I 
was detailin, the relationships, it prb
voked Prof. D. C. Sharma into bis 
immitable comment about the law of 
�avitation in nepotism. Sir, if you 
go through · the proceedings, you will 
.ftnd that it is not only from the 
Communist benches that there was 
criticism. When the hon. Minister 
was replying, Members of his own 
party interrupted him and asked 
"What do you mean by this?" I do 
not want to take more time of the 
House on this. 

Mr. Deputy-Speaker: Let there be 
no battle of words. So far as this 
matter is concerned, th<! hon. Minister 
will certainly look into it. Five out 
of 500 may not lead one to the impres
sion that the Administration is bad. 
The names need not be given in the 
House here. That is why I suggest 
that if there is any glaring instance 
apart from any of the cases already 
communicated to the hon. Minister, 
one or two specimens may be iiven 
here. 

8h11 U. M. Trivecll: This is not a 
private alTair between Shri Guha and 
Shri Nayar. This is a matter which 
has been brought to the notice of this 
Houst: and we would like to know 
whether there is any truth in the 
allegation which Shri Nayar matea, 
namely, that there are more than 100 
names which he can suggest. On one 
side the hon. Minister says that there 
are hardly 10 and on the other Shri 
Nayar suggests that tens a.nd tens of 
o::ases can be quoted. We would. 
therefore, like to know at leaat 
twenty. 

Mr. Deputy-Speaker: Are we ap
pointing a ;;uh-committee on this Bill 
to look into the administration and 
ttnd out who is related to whom? Is 

(Amendment) Bill 

that relevant for the purpose of Ulls 
Bill? The purpose has been suffici
ently served, and so far as the names 
are concerned, there is nothing pre
venting the hon. Member from giving 
those names to the hon. Minister and 
also sending a copy or the list of' 
names to other Members of. the 
House, so that when the occasion 
arises, it may be broUiht before the 
House. 

Shri V. P. Nayar: I submit to your 
ruling, Sir, although I would have 
very much liked to give the House 
some more names. 

This Administration has another 
peculiarity. According to an answer 
given by Shri Guha himself during 
the last session, there are about 500 
or 600 employees in the Rehabilita
tion Finance· Administration. Now, 
Sir, in all Gs>vernment offices, there 
is a ratio that for one Secretary, there 
may be so many Deputy Secretaries, 
Under Secretaries, Assistants, Typists 
and so on, and you will find that the 
number of persons in the lowCT class
es will be more and more ns you come 
from the top. In the Rehabilitation 
Finance Administration, however, out 
of 500 people in all. only 110 or 120 
are class IV people and the rest are 
in the higher classes. Do we have to 
go in for any other reason to point 
out that the Administration is top 
heavy? 

Then. Sir. it has not been possible 
for the Rehabilitation Finance Ad
ministration to ftnd out from this 
country with so much of talents avail
able from persons in service and 
outside, a competent man who wa,; 
actually in service or who was not 
over-aged. They could always ftnd 
only super-annuated men and they 
could ftnd only a person who Is devoid 
of capacity to work. I hear-and I 
put it to the hon. Minister to contra
dict it-that Shri Ram Gopal could 
not even sign and he was s0 decrepit 
that he could not even out his signa
ture. and for this hard work In this 
administration the choice was . belnc 
·made only from t'he retired pets. 
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Sbrl A. C. Guba: He is no loDier in 
the Administration's service. 

Mt. Deputy-Speaker: Hon. Mem-
bers have 1ot a right to say 'super- . 
.annuated', but they ought not g0 to 
the extent of saying that he 1s unable 
to sign even. He may be able to stsn· 
.and therefore it is no UN for u.· to 
.enter into that matter. 

Sbrl V. P. Nayar: I have informa
tion to the effect that cheques si1Ded 
by him have been returned by the 
banks sayin1 that tbe7 could not 
identify his signature. 

Mr. Deputy-Speaker: That is not 
uncommon and happens to many of 
us. It would be ri2ht to say that an 
individual of such and such an ase 
should not have been taken for this 
job, but as to the fact whether he is 
able to spell the words properly and 
so on, this is not thP. forum, and one 
cannot go on accusing the other in 
this manner as he mav not be able 
to substantiate it and the time of the 
House ou1ht not to be taken up like 
.thili. 

Shrt V. P. Na:,ar: There is another 
-case also. because a letter was read 
out by my friend Shri Gidwani that 

the Chief Administrator wrote to :m 
officer of the Administration connect
,ed with law and he 2ot back a reply 
·saying that he was not so much con
versant with law as to be able to 1ive 
-a definite opinion. Was that nut 
true? There are hundreds of refute
.es who are lawyers, but 1 understand 
that this law officer was a cloth 
merchant. (and had never practised 
law in a court of law). in the North 
'West Frontier Province. He had of 
-course an LL.B. de,ree or something 
of the kind-that is my information. 
Until and unless I am contradicted 
·by Shri Guba, I hold that my informa
tion is correct. There are many of 
us who have taken deirees in law. 
'but that does not mean that all of us 
are lawyers. Here Is a case of a 
gentleman who had no practice In a 
court of law, althou1h he was quali
fied in law, taken in as the legal 
:adviser. I can tell the House what 

(Amendment) Bill 
pull was responsible for his appoint· 
ment, but I do not wish to 10 into 
these details. I am only striving hard 
to point out to you that it is not a 
question of giving more money to the 
Administration or not. We shall 
certainly give it, but the Admlnistra
tlon should be purged of all its evil 
characters and then only the refugees 
wlll get their share. Otherwise· 
whatever money the Parliament is 
pleased to grant will be eaten up by 
those people and the refu1ees will not 
1et their share. I don't want to 
elaborate on this. 

Then, Sir, there is another provision 
in this Bill by which Government want 
the audit work to be entrusted �o the 
Auditor-General. This question was 
also raised during the discussion on 
this subject and there was no :mswcr 
to that. I put it this way. Here Is 
a Finance Administration arainst 
which there arc very definite charges 
of mismanagement. The accounts of 
this Administration have never been 
audited by the Auditor-General. There 
was an internal audit according t::i an 
answer given by Shri Guha and trcre 
was also an external audit by a firm 
of chartered accountants. But, Sir, 
this House cannot place as much 
reliance in them as we do on a certi
ficate of the Auditor-General, v-1ho, 
under the Constitution, functions as 
the hi1hest officer in accounts 'Tlatt·�rs. 
I know, Sir, as a member of the Public 
Accounts Committee that he has ex
p.osed several cases of mismanagement 
of public finances. If the Government 
is genuinely desirous of having the 
accounts of the Administration .iudited 
by the Auditor-General it Is nut from 
today that you have to do it; you must 
ask the Auditor-General to audit the 
accounts from the first, from ,he date 
of im·eption ot the Administration. 
Why don't you do it? What is the 
purpose? The original Bill was pas11ed 
years back. What is the purpo'ie or 
coming now before the House and 
111sking th.al llw Auditor-General should 
be 11skeJ \ll 1rn1it, unless It be that 
1tovernme11t themselves are :ertain 
tllat thel'e are shady transacUons In 
"'111. ! ne aua1t report made by the 
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private auditors should not be relied 
upon. 

Mr. Deputy-Speaker: Is there any 
limitation in this clause that the 
Auditor-General should not be asked to 
audit the accounts already audited? 

Shrl V. P. Nayar: Yes, Sir. 
Mr. Deputy-Speaker: Where? The 

Auditor-General can even now be 
asked. 

Shl'i V. P. Nayar: U that is the inten
tion. it was open for Mr. Guha to Fay 
so when this point was raised durini 
the discussion last time. He said that 
it has not been possible for the 
Auditor-General to audit. Did he ever 
request the Auditor-General? Recently 
the Auditor-General was requested to 
send an officer to ftnd out the form of 
accounts there. Last time when he 
replied to the debate, he said that the 
report was awaited. Are GovernmE:nt 
prepared now . . .  

Mr. Deputy-Speaker: Hon. Members 
need not go on asking for assurance 
for every small su·geestion that was 
made-there won't be any en".l to this. 

The hon. Member wants that the 
Auditor-General should audit not only 
future accounts but also accounts 
which have already been audited. Any 
other point? Thfa matter I would like 
to finish this evening. 

8br1 V. P. Nayar: But this is a vr.ry 
important point. This House ,;annot 
be satisfied hecause detailed accounts 
of this Administration do not come 
before the Public Accounts Committee. 
Unless the Auditor-General audits the 
entire accounts and gives a certificate 
that his staff has audited, it ls not 
possible for us to believe whether 
everything is 1n order. So, I suggest 
that Government will ask the Auditor
General lo have the accounts of the 
Administration audited from its incep
tion. Then only wlll we know what 
things have taken place inside it. 

I would also uk the hon. Minister 
to give us a list of persons to whom 

(Amendment) Bm 
' 

loans have been issued, but have been 
recalled within a period of one .;11er. 
It we bad known during last sessil);l. 
that an ordinance would be passed, I 
would have put some questions. In 
fact, I have put some questions, but · 
I never knew that this would come on 
the first d'ay. 

Mr. Deputy-Speaker: 
administrative report 
this? 

Is there no 
prepare9 for 

ShrJ V. P. Nayar: Nothin&: worth. the 
troub!e to go throu1b. 

Shri A. C. Guba: Yes, Sir. It Is. 
placed before the House. 

Sbri V. P. Nayar: · There is 'fflother 
point also: that again is about tric 
administration. I would invite the 
attention of the hon. Minister to 
Regulation 10 of the Rules, about 
acting aUowance. I say, Sir, that 
because certain executive orders were 
passed modifying this rule, or taking 
away the effect of this rule in the 
matter of certain appointments, the 
R.F.A. has Incurred some lakhs 0£. 
rupees. This provision reads: 

"An employee acting in the aD
pointment carrying a higher �HY 
scale shall draw an acting allow
ance equal to 10 per cent. of his 
own pay, or half the difference 
between his own pay and �he 
maximum pay of the appointment 
in which he is acting, whichever 
of the two is higher." 

In this case it so hapµens that 1\uri:lg 
the regime of one of the Chief Adminis
trators all acting appointments were 
considered in some other category. 
The effect of that was that very high 
Increases of salary were given to 
favourites and the :Rehabilitation Fl:i
anr.e Administration, n<'cordin!! to my 
computation, would have lost at least 
thousands of rupees. All such things 
must go. It is not k question of coming 
before the House and asking moro
money. We are prepared- to give any 
emount for refu1ees; we want the re
fu1ees to be rehabilitated at once. It 
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you go along Queensway you will f\nd 
how people are sufferin,. It 11 not 
possible for them to get money. I 
submit, Sir, that Government muat 
takt: a very se1 ious view of corruption, • 
nepotism, and graft prevailing In the 
Department. To eradicate these I 
reiterate the demand that Government 
must appoint a very compact Parlia
mentary Commission to enquire into 
thE' working of the Rehabilitation Fin· 
ance Administration. 

qt.� lrrf '{ fflf 'lflti• ('WT�) 
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ar,; 1R'. Ai anfi.fu t m 1f � � 
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.r,ft � t am: aN't fflfi � m � 
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� � � t. � il' � «  � �  

�tfur 1'iW � i Ai � � 

� � tfl( t 31R q q � '1'1' 
. Ai � � �.r�� .. t m il ;;rt m 

� t il8: mrif ffl u- "1<1' � 

t I 8fif a11r1�,a t �T � t �: 
�4i«lfi>i!fit 1 � t,� � 
'i«'f(')!fi � � , .. <�{(I snm.r 8 

� lfiT Fll'1'i � � �m'r 15ft' �: 

� ;l fiJ1l'T � I tlf�·" snfil-A 

t � �"\, lf � t :  

"If the President ls satisfted 
that a itrave emergency exista 
whereby the aecurlty ot India or 
of any part of the territory there-
or la threatened, whether by war 
or external a,1reuion or lntemat 
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[tif�l or� �n .rf1f "] 
disturbance he may, by Proclama
tion, make a declaration to that 
etiect." 

� � irr,m t Ai " amAR � 
� 'ff a:in: if � � lf.T � 

- � 'ff �  if � �. �  ll', 
� � � � � � t �  
t�, t � l� lfiT nm �  cl� 

·-"tT �I'm I W t �1"1' � t : 
"123 (1) If at any time, except 

when both Houses of Parliament 
are in session, the President ts 
satisfied that circumstances exist 
which render it necessary for him 
to take immediate action, he may 
promulgate such Ordinances as 
the circumstances appear to him 
to require." 

n � lITT � 4-� t � 1l t@' ft.f 
· lfiT  tJiafi t I � �� �Tw@ � f.t; f� 
· ,� it;' f.t; mllc 1fiTf arrf�� � 
lfi1.ij1' a.n: � ffUi!iT � rqr arn: � 

-� 'ff f.t; q� �� q'ffl �, 

am: q'ffl � mJ� -i�:. 'ff, \'11 
ai,rc.;� trm � it;' ITme � � 

·<'ITT lfT � � !ti) am AiliT I 
. aim. tJcA1k �r .r � ITT �.-u 
� W � ifi) � m  
� Ai � it � 1'lll � AilfT I 
Dr. Lanka Swularam: May I inter

rupt my hon. friend for a minute? 
What about the retrospective <'harac

. ter of the Ordinances under article 
· 123? 

Pandit Thakur Daa Bbarpva: It is 
. a  question of law, and all the powers 
· of the Parliament are enjoyed by 
the President in certain circumstan

·�es. This is the Constitution. Could 
we do anythin1 to chanlle the Con

. stitution ,by anythin1 that we do in 
this Parliament? The Constitution 

-can be changed only by a certain 
-procedure. We have already 1iven 
·the power under the Constitution. We 
. cannot take away that power. 

(Amendment) BiU 
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fqijifiaj)og t I 
Mr. Deputy-Speaker: I do not think 

it ls necessary to labour the ooint. J 
think his point was only this, that 
the power ought not to be used wher
ever it could be avoided. 
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(Amendment) Bill 
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t v. o o !tiUf 1ft' � @' ITT � lfilf 
fil,mM � � � � t I i?,fitii'f' 
""� � � ;n;r t � � � tt� if." 
� ffl7J m�.ij � 'tiT .JITq';ft I 
w if �. � fil; m � q � �  
'fr iJITT: IIR it � � � � t I 

iJtl;Jf � � � � it; irrt l'PI' 
t 1ITT � � iJtTffl itt � afi1f � 

'l'f t 1 11R �  t \  ffl'e � � t t  
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n·q;rr � flfi � � �IIT 
,fil; 'A'T'f Iii) \ � '!'{ t, �-rr �r 
·1fi � m: 'A'T'f 1'il' �ilc 1ft 
.?ITT"fi 1fi"'fflT � I � q � 'fm Pf "n 

i3m � 1l it ll>iT Ai'1fr '" fit;' q: � lfir 

� � ij''ffil' t � f(qf{"'1Jf lli1' �,f 
� w ,  mofm���lliltm� 
·�a- t, of � lf'lfT � ""'"� t ,;m: ... 
�.+i:!IE14i! � tm lfi\ �a' � I 'lf1TI' 
f.11,u.ft �� it �  lliT �T t Ai 
� q � ¥c: � � � 'q'q'iff  �
ire � � t , "Ill' � 1ft' iftfclf � t 
1m: � ij''""' � If@' t m � 
mifil;' Xo � � �  � �rnr-
·� � � � ! l ffl W """ �  
·� ! Ai  � � pr ! ;;J) fifi �  
-� � lli1' �rr � � t m Ril'{3"lJt 
·1fi � � � � t ,  � 
ti,, irt 00 � � ;j- arattfT, 
�� """ � q: t Ai "Ill' �· 

.m � iJfTffl' i m m ffftf� 
·� Jifflt t I 'ITT: �f<tl' �� 
� � t fflAi � t �  
t ,  � q � �  � � 
·i 'ITT: � ,ft � � � A> 
·.ftr�M im. lfi{ � ill11fT lfit I 

� �.,,- �-.;) fu{i� �im- t 1i.f 
'lllivl lfiT ij'iffil �' ii' lf� ff � Ai 
:� � it; � � � � � Ai  
· llWJ � lliT l!i1f lfi"{ �tf/1l � llW1' 
m � qr �� � m  � �  

:m� � if � � � ��r �  
t Im: {if f<.'\'{Ji'Ni � q;m """ � 
·E1T ��(t t Im �.-t,- 'ITT � �l;,ft I 
:� ... � � � lfir �  t �� 
;qa � �  � i fit;' tar� ��fu� 

(Amendment) Bm 
� il � � t lli1f lliT1ffl if{t 
� I  "1T"{ � tar llil ':3'ir �  
it;' ffl """ l;irmt' � Qr fi1n l of � 
ri fif;,fr t � m �r ftr� � 
il � ;J!'Af � t  I l!fl"l' �.-tl' 
� � lliT 'f'llf�Jti � I '"' 
� 1'Tt IN� � f41f.,\-e( ij'� 

""" Rni«r q � � �\ 
� e# � ,  m: � ri � 
"n flti q: " wq lliT � �  � qr 
� I • if� �ffif ffl �� 
� � lfiU� lfi{ rorr m: 
;;y) � � � �  t �  ij'� � 

lfiUf �. q: 1ft' �ipfhr t �);f 
�;r t lfi/lf q � I "'1n: � �<liq 
lli1 ,;m: 1ft � � ;;rrt ITT � 
ij'. � ;;y) Ai f(q:;q;ift .. 'q �� "' 
f � � � � �  I �� 
w,n , X lfi� � mr � ITT f�rra 
f!ifmf• � �r "1T"{ rr<Tm ,;m: 1ft' 
� � ij'4i l'l'T m: 1ft' 'lf'iW �r , · 
�,t 1;' of� ;;rr,fffi' Ai � qr ij'n 
� � ,  � � t m� �  
q t  fiti' �  � �� !fir � 
{\' �,n 1TI' lfi-t � ml "fr �� I 
� tar � rn t , w:ti 'If� 
to ij'� � ,x ij'� ffl 1'il' ij'fflf t I 
W� 1TI' � � lfi{ � t I � 

� W4ir ij'�l'l=f t � � t I lf( 
ij'm �r· � � lf>r !  1 � 

� m 1r� m: \ij't �<ffirl 
i1 � """ � i) � m {ij'� 

nr� lfitreT -q 1R!' �r � mfali 

� w4l � lliT lliif lfi"< ij'� m: � 
� lfi11f( """ 'lfR lfi{ ij'� I � 

"1T"{ w � """ � -r(t t ITT m.ft' 
� q cmr � � � t �  

t I mJ1W ffl q t'l'rtt �lcll\'41� 

37 
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[ ttmr oTF ml' ffllf] 
�11" ;t 1!ff � 1filT 'fl � it 
q1f\"14iil·e� � t f+1f.,fe< � � 
� � �of�aii;, « fifflr fit;' �  
m m if m:r �  mr � �  
� ffi if 1ll � � ��r I '\'it � 
t q �- 'fffi � � I llf1R: , 

� � � lffl � ;Jj'@T ffi � �  
if 'fl'W � iif@T I � ;Ji� t· Ai 
� 10' ffl � m:r lfi'vfT t � � � 
t � mi � I 1l"U T11fuT 4l t 
Ai wn: \111.,1 .... 1€111 � q Wf � 

Ai � � � �  ;r �  � 
t � � m t � t m if  sm: 
�r � iti' m if, ffi 1l � t fil>' 
� � Rf� � if � � �  
wn: � � t l'tT il' � « ri lfinT 
fif;' w� � � if \If � « 1'iTt 
q;nro <'.'°;;1 f I 

� � ll � tr.� t m  
if � � t � f1'i w ,snm
.,n m iti' m�� ifi m � Ailf IN ' 
t I ffl � � iflfn (ttiftfi�l"ti 
� � i'. I � �W(IW �� IITlf 
'ITT em; .r � � � ffl I il' 
II� � ri � � t Ai il' m' 
� 1"' � t � � i � 
ll � � ll  �- � il' �,.. ... , l:fi€II' 'l'� ... � 
w � � � if � ri -r �  
Ai � � � � "" I 1ft. 
� {q1.,«1 {) � � Ai4'T I il' 
� t fit,- � �- � pr t Ai 
� if � (tifil'll-tlll-t ;rty � 
� � � �C(fi�1u.:e � � 
� � m lfffl � (l'1fi mfif;�r ;r {t 
lfiTlf v,'1' � ! I "1 � 
� � if � ff I � 1f1l\'PI' 

' 

(Amendment) Bill 

� t � �. ;m:  rn � �zl 
� Il l � � � if � �  
inf q;mr � t  I � .r �  
Ai � "4ffl � i1ffl1' � 'SITT: 
� �. � � � ltiT ...... '4�111., 
� ('41'1(1( � .r lfiTlf ;rty ffl 
� � � �ffl ffl � � �-
if {q , ., ill (U t  lfiTlf m "'° ri {Tift I, 

� lffo amo Tilf : il' (t1'i �

�·'ITT � � �  I qT tr< �
\ 0 0 '3,€111 f-JI ii)., t ffl lf(1 f<.t,€11 ffi'li. 
t�o � � �  I � � �nif
f.,�fc!cl f�MUe � � 11�· 
fif;lfT ;j(TtJ ITT qt tr< 111 Ni�� ilFf. 
� � I lpff � iITT if �: 
m:r � � , ,  

qm g� ffll' \TIIR I 3AT1f . . 
IITT\'T �:\� l'tT q � Ai" � � 
f� ii{T « Ai1fT � � �
� � rorr 'f1fT t �ftw. � 
� � I � � �.,,,_.lllii if 
q � � t Ai �  lfiTlf � � 

t � � ;m·q� ltiT t I � � 
�ffl lli11' t, rof1l ;;irt'(T �� �• 
� m '"1m � � sm: �  
� � t flti  � � m  
� m "4'm � t.m , w· 
1f'fr.il � � dg_it,�if\,d rn <ml 
111 < f+I 41 "" '"1m ff'Uf t I "1'ir. 

(tlfi «i!<11«1 � t m �� �
if\'@ rn iti � \�*< tfT �

ra.:ecitfe< \lilTdT � 1 �t ffl' fifi< q: 
((i!<ll«i � � I � � �-
� A\' Q,� ((4M I� <fiii' � 
t � � � "IT4' � �-
m � '1l'< t1f � � it· 
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lfiT1flfl1f ;:r � �� I � � tft flJi 

�ft mi�� lfi� � IT I � 

mr � � iITTf "'"� it>' 'lllfie<.., ;Rfm 

�. 'll<nij(lii lfir � � 'IT � 
((l'f'tf.1��1'1 it;' !ffl1' � -1'(\' t I 

� 'q'f( � t f;;i',ril � � 

� � � 1 il m mr �  

imir rn q"( � � � � � 

qra t I � � � '11\nij(j.i � 

ltirlf � t· I IPr< � � iJf'fflT 

� m � lf>1 mcfi � tot 

it;' �  1:llff �T t l'lt� �� 

� � �T, � � 'lll(•loil��IU'1 

� m � (t � t flJi w:t; � 

� lf<tiij (M � �� I �<t' 

� lf>l � m � it;' �  � 

� � � I 

Shrima&i Sucheta K.riPalalli: !\Ir. 
Deputy-Speaker. I have listened with 
attention to the speeches of my hon. 
friends. Much has been said by my 
hon. friend Pandit Thakur Das 
Bhar&:ava apd I do not feel I have 
much to say. I stand to support this 
Bill because It is a very small Bill ,md 
the measures ar� intended to give 
greater facilities to the refugees and 
also to improve the working of the 
Administration. Therefore, I need not 
go into the merits of the Bill as &uch. 
I fully support the Bill. 

Some points were raised by Shri 
V. P. Nayar even during tho .;.1alf-Rn
hour discussion two months ago. Some 
of the allegation.. were so outlandish 
and so . . .  

An Hon. Member: Atrocious. 

.SbrimaU Sucbeta Kripalalli: . . . . . .  And 
couched in extraordinary languaee that 
I did not know what to say. 
Anyway, I think that much of bis 
misunderstandine is due to lack of 
inform1ttion. Therefore, I would very 
briefly describe the working of this 
Administration. I do not want to 

(Amendment) BiU 
take much of the time o! the House 
but unless I give some details as to 
the working of the admlnistration ml:'m
bers will not &:et a correct idea. 

As my hon. friend Pandit Thakur 
Das Bhargava said, we are m.re 
anxious than any other hon. '"emOlo!r:i 
to see thflt this organisation works 
honestly and well. We are very keen 
about its reputation. Though I joined 
the Administration rather late, I know · 
that the Members tried to lay dowu 
rules by which corruption could be 
checked as far as possible. Shri V. P. 
Nayar said that the refu1ee1 are· 
harassed and they cannot get loans, 
unless they have pull at higher quarter� 
or pay bribes, and even by payin.t 
bribes they did not get loans. Unless 
I say in brief as to how actually loan, · 
are disbursed, :,ou may not underst.iud 
whether there is any scope for bribery 
or pull at higher quarters. Thousan,ls 
of refugees are living all over Tndia 
and most of them arc people who are · 
not known to us at all. Thousands 
have received loans. How these thc:u- · 
sands pull with us or they had an oppor
tunity to bribe, I do not understand. 

Sbrt V. P. Na1ar: I never meant you. 
Sbrimatl · Sucbeta Kripalani: I am 

not speaking lor myself; I speak for 
the Administration as a whole: I know 
people won't think of me. 

This is a big institution dealing with 
refugees spread all over India. The 
refugees have come from Pakistan. 
They have no resources here; they have 
not 'got the necessary documents t.o 
prove their case and we have largely 
to depend upon their word. 

Therefore, our officers have to go to · 
the tleld and make enquiries. The 
first enquiry Is made by our Assistant 
Inspector. He goes to the refugee's 
house and makes enquiries. Then tha• 
is checked by the Assistant Superin
tendent of Advance. He checks ilil 
applications up to Rs. 8,000. AI1y 
application where a loanee wants more 
than Rs. 8,000 is not checked by the 
Assistant Superintendent of Advance, 
but the Man&ger of the Branch. There, 
the matter does not end. From the 
Brrmch, the application goes to lhe · 
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: [Shrimati Sucheta Kripalani] 
· headquarters. At the headquarters we 
·have made arrangements. The A.C.A. 
looks into the applications for loans up 

· to Rs. 8,000. The D.C.A. looks into 
. applications for loans between Rs. 
· 8.000 and Rs. 12,000 and the C.A. or 
· the Chief Administrator himself lo.:>ks 
into cases which are above Rs. 12,000. 

· Over and above that, there is a further 
check. Ten per cent. of the cases 
gone into by the A.C.A. and D.C.A. are 

·-checked by their immediate superior 
· officers. Then the recommended case 
goes before the whole Board. The 
Board is supplied with the fu'.lest 
-detail,, of each case, and we have full 
authority during the meetings eith�r 
to withhold or cancel or t.o do whatever 
we like. The Board consists of vei-y 
senior officers and Members of Parlia
ment. How the whole cateeory of 
people startinc from the Inspector are 
bribed, and how wire is pulled to �he 
:Sanction of loans of only those who c.an 
pull the wires, I cannot understand. 

·There may be cases where the lowest 
officers may have taken bribe, and may 

· have presented a very 1t>od case, but we 
have tried to devise as many checks 
as is humanly possible in order to 
-eliminate such opportunities of cor-
· ruption. 

Then. I will also say that whenever 
there is any complaint, we try to see 
that some steps are taken. and here I 
have got a list of staff-not all officers 

· necessarily-whose services have been 
t.erminated for one reason or another, 
may be inefficiency, may be corru;,
tion. We are very careful and 7.ealous 
to see that corruDtion ls eliminated. 

. and certainly if Members of the House 

. can 11v� us names of officers or 
instances of corruotion we shall be 
very glad, and· we would certainly look 
into them and deal with the r11ses 
immediatel.Y. 

The other point raised by him was 
about euarantors. He said that in 
fifty to sixty cases loans were �lven 

· without euarantors. Yes. that is a fact. 
· The Chief Administrator iJI authorised 
·to 1ive loans ln cases of utmost dis
. tress without 1uarantors. but tht'!lr 

(Amendment) Bm 

number Is very few. In all ca11es 
except these few instances, ,uarantors 
are taken. I will Jll)'self say that one 
point whlch has been troublinc us, 
Members of the Administration, is how 
to overcome this trouble about guar11n
tors. I will particularly place 
before you the difficulty of Asum. ln 
Assam and in Bengal refugees l1ave 
come who are mostly poor people. who 
,�annot flrn:I guarantor!l-partlcularly 
in Assam. Assam is a place where there 
are not sufficient people who are pre-: 
pared to stand guarantors for the re
fugees. So. our problem Is how to 
get a li(Uarantor. Here. we are u<>ing 
blamed for giving loans without 
guarantors. If these critic.; had any 
sympathy for refugees, they would have 
rather prC'!s�ed the Government to 

devise a method:_I nm litOing 1.o press 
before th2 Minister-by which t.he 
rir.ours of supplying guarantors may 
be redured a lit:lc. 

Then. some jWarantors may even 111u 
away, for instance. in Assam. Because 
of the difficulty of 1etting 1uarantors 
and because we cannot 1ive a 1oan 
without guarantors. some orofessional 
cuarantors have come into existence
some local lawyers ancl other people. 
They pose as euarantors. and they t '\ke 
a slice out of the loans which are civen 
to the refugees. We want. somehow, 
to combat this difficulty, and I want 
Government to 1lve some facillbr bv 
which we can overcome soma of tbt, 
difficulties of 1uarantors in the ('ase 
of very poor refu1ees. 

Then, about recall of loans. the ooint 
raised by Shri Gidwani is corrt:ct . 
Some cases are very hard. I would 
certainly like the Government to amend 
the Bill as suggested by Pandit Thakur 
Das Bhargava, or the- Bill be sent 
to the Select Committee with thls 
particular recommendation. The trou
ble ls if you do not realise the loan, if 
you are not harsh. then some loanees 
will take advanta1e and qot pay the 
loan at all. In any case, the re:ilisa
tion of a loan acts as somethlnc very 
harsh on the refµ1ee. So, we have 
found a middle way, 
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About recallln1 loans, Shrl. Nayar 
said that one fine mornln1 the offlcet 
recalls the loan. It took my breath 
�way when I heard the phrase. No 
recall of a loan is done without the 
!ull Board slttin1. Every case of recall 
,comes to the Board with the note of 
the of!\cer. The reasons are ,.:tvcn. 
Most often, tlme and a1atn, a chance 
ia given to the loanee to pay up. We 
ao out of our way to see bow we cian 
.accommodate them. If no way is lett, 
:then we have to recall. I would a1aln 
like to put it to the Minister that if 
they can make a certain provision that 
in certain case·s-ftve or ten per cent.
we can give a loan without any 
cuarantor and we need not recall that 
money, i.e., treat it as a grant, it will be 

very good. We would welc"me it. But 
we have not got that liberty, nor h'ive 
we the authority. As I said, this ls not 
a relief department 1ivin1 ,rants, but 
a loan department 1lvin1 loans and the 
loan has to be realised whether we like 
it or not. 

The other point raised was about 
the sta!T. In this case, most of the 
appointments were made before I joln
�d the Administration. I cannot say 
very much on the point, but I would 
certainly Yke to clarify certain potnts. 
OriginallY, when this department was 
started Mr. Rar:hhpal came as Adminis
trator. I have 1ot very great respect 
for him. .I do not consider him to be 
a corrupt person as ·he has been pictur
ed. At that time, the idea was b1Jw 
to set this organisation into motion 
quickly, and as this organisation dealt 
with money, they wanted to "et as 
many people from the Banks ns pos
sible who were known to Utem, so that 
they could have l!Ome known and 
honest people in the of!\ce. First 
of all, I want to say that an in
dependent autonomous Corporation ls 
not bound to recruit its personnel 
tbrou1h the Public Services Conunls· 
aion. So. this or1anlsation had the 
authority to recruit direct, and U1e 
fostruction ,ilven to Mr. Rachhp:j1l 11t 
that time was to try and 1et as many 
people as he could from the Banks and 
other places who had 1ot knowled1e 
and whom he knew to be honest people 
IS03 P.S.D. 

(Amendment) Bill 
so that the or1anisatlon may work well. 
When sometbin1 ls done in an 
emer1ency, many rules are over-ridden. 
and this body was created a, an 
autonomous bod:, so that it may cut 
out all the red tal)I!. May be some at 
the choices may nut be correct. May 
be some of the people were recruited 
at that time are related to some people. 
It we thtnk that mere relationship 
itself la a matter for condemnation, 
then I would like to draw your atten
tion to the fact that our Prime Minister 
has several relations in the Secretariat. 
Whether that itself ls a matter ot 
nepotism you have to decide. A matter 
of nepotism comes when the appol:lt· 
ment has been made ot an unworthy 
penon. who does not deserve to be 
appointed, by somebody as a matter of 
favour. So, it may be that tnere ve 
10 or 15 cases to which Mr. Nayar has 
drawn our attention. We have to see, 
ftrst of all. whether these people have 
the necessary quallftcatlons to hold th� 
post; second}y, whether, while maldn, 
the appointment, they were not appoint
ed on merit, but because of pressure. 
That is the point which has to be 
lnnatilated. I would certainly like 
Mr. Arun Chandra Guha or anybody 
eJse to lnvestt,ate. We ourselves, aln,!e 
our attention has been drawn to it, 
shall look into the matter. I may tell 
Mr. Navar that before 1948 all appoint
ments were made with the approval of 
thP. Government. In 1949 February 
some chan1es tn the rules were rr,11de, 
and the Administration was allowed to 
make certain categories of appolnt
ml'llts. Even now, the hi1her &ppoint
ments are made by Government direct. 
Then, a Committee was appointed in 
1950 to interview the new recruits be
cause recr:.iitinf was made originally In 
the way I have described, and we had 
a lot of dif!\culty about ftxing the 
seniority of the sta!T, there waa a lot of 
heart-burninf etc. Therefore, a Com
mittee was appointed of senior I.C.S. 
Of!\cers to ftx the seniority, and it was 
done tn December. 1952. 

Then. another point to which he 
drew our attention was that loans are 
1lven in small instalments, and there
fore refu1ees do not 1et full l.,eneflt. 
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[Sbrlmatl Sucheta ,Juipalani) 
Thia 1.5 a fact. This ,we did becallliC 
of Government's instructions to 1lve 
the t\rst instalment, and to see if lt was 
utiliaed properly then release othf!r 
instalments. This method has rt0t 
worked quite well, and many refugees 
have not succeeded in rehabilitating 
themselves. Therefore, we ourselves 
members ot the Rehabilitation Finance 
Administration looked into the matter 
and found it desirable that within six 
months, the whole loan should be dis
bursed. These are most of the points 
he bas raised. 

There ls one specific point he raJHd. 
when he said that the law officer was 
a cloth merchant. Maybe, be bad a 
subsldiary income throueh some cloth 
shop, but he was a practlsln1 lawyer. 
That reminds me of a very eminent 
doctor friend I had ln Lahore. 

Sbri V. P. Nayar: Accordln1 to rules, 
a practising lawyer cannot have any 
subsidiary income. 

8hl'imatl Sucheta Kripalul: I was 
aayin1 that I bad a very eminent doctor 
trlend, who had a little restaurant In 
Anarkall. but be waa a very tm1lnent 
doctor all the same. So far as this l11w 
officer is concerned, it may be that be 
mi1ht have bad· a shop. But I know 
be was a practisin1 lawyer. Whether 
be had any subsidiary income throulh 
cloth shop or not is quite beside the 
main point. and I have no knowledge 
about it. I have met more or leu all 
the points that have been raised by 
Mr. Nayar. 

I would like to add one word 11lon11 
with Pandit Thaku.r Das Bhar1ava, 1� 
reeard to the criticism that the a.. 
habilitation Finance Administration ts, 
over-staffed. Maybe, ftve or six or 
eight people may be more than we 
need. But is that a serious offence? 

Babu Ramnara7an Slqb: Why not? 

Sbrlmatl Sachet& K.rlpalaal: It is 
difficult for me to say whether In an 
or1anisation witb 650 people Or so, 
there are any extra people. But we 

.are looldnt Into tbe matter. If ther1t 
are any extra · people, th'117 will be re
moved. But even there we have a 
little difficulty. ·Recently we came 
across one post, which we thought 
was not strictly Decessary. and l'O we 
thoucbt we would abolish that post. 
But as soon u tbe matter came up, 
some Members of Parliament :iaid, this 
ls rather bard because the post was 
�pied by a retueee and we i.hould 
not aboliBb the post. So when we want 
to abolish a post, pressure comes from 
Parliament Members themselves r.ot to 
do so. Thus, on the · one side. we are 
told that we are spending too much, 
and 011 the other. there ia the pressure 
to see that the work goes on expedi
tiously. How are the two things ro
inl to be combined? 

I shall rive you certain ft,ures no.v, 
in re1ard to the increase in expendi
ture, which wia show that we ourselves 
an trying our best to brine down the 
expendttu!"e. 

Year 
1948 
1949 
1950 
1951 
1952 

Expenditure --� ·---
Rs. 2 lalths 
Rs. 11  lakhs 
Rs. 15 lakhs 
Rs. 29 lakhs 
Rs. 31 lakhs 

- ----· ·  � .. ·-·-
In 195�51, we re-opened �he loans, 
so we got 46,000 extra applications, 
and because of that, all of a sudden. 
there has been a sudden increase in 
the expenditure. In 1953, the half 
year's report shows that we have 
spent Rs. 10 lakhs. That means the 
ft,ure has come down from Rs. 31 
lakhs in 1952, to about Rs. 20 lakhs 
in 1953. The reason for that is we 
have mostly disposed of the applica
tions, and, we are j{radually diminish
ini the staff as well. Therefore, in 
view of these ft,ures, I do not think 
the expenditure . is very hi1h. We 
will try to brine down tile expendi
ture as far as possible. As the work 
decreases, the expenditure will alao 
automatically decrease. 

I do not know whether Mr. Nay11r 
was correct, when he gave the ftgute 

------� -... _, _ __ _ 
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of 9 per cent. and said that we are 
spend.in& a little more than that, and 
that it is an atrocious thin1. 

·nr1 V. P. Na1ar: That ft,ure has 
been given to me by the Chief Ad· 
mlnistrator this mornin1. over the 
telephone. 

Sbrirna&I Sucbeta KrlpaJaai: 11 per 
cent. is a very modest filure, for any 
oraanlsation. If he would only 
refer to the amendment tabled by 
his own party members like Shrimati 
Renu Chakravartty, he wm see that 
the normal standard of expenditure 
expected is of the order- of 10 ,per 
cent. 

A lot has been said and a hulla
baloo has been created over the 
staff. But I can say for them, that 
!01 over five years, they have been 
working without any leave. They 
have been working for 12 or even 14 
bours a day. What the rush work 
is, our staff know, and what the rush 
work ls, we know. They have been 
doing this to expedite the disposal of 
the application. Shri Gidwani has 
stated. files are held up because Mem
bers did not have time. I have 
served on several committees. but 
I have never served on any other 
cc.mmittee,' where the work was t.o 
hard as here. I have done nearly 
500 files · per month, which is not a 
very small flgul:-e, .considering the fact 
that I had to do this work, with all 
the other work that I have had to do. 

We have been trying our level best 
to speed up the work, to reduce the 
expenditure and run the or1anisation 
as honestly as possible. In 11pite of 
that, it is possible that there are so 
many defects in the organisation. If 
there are any substantial cases of 
such a nature, and they are sub
stantiated also, we atiall looir Into 
them, and do our best to see that the 
administration runs well. We are 
·proud of the work that has been done 
by this Administration, and I am sure 
it deserve<i the praise of all of us. 

Sbri R. K. Chaudhuri: I shall be 
very brief, in what I have to say. 
'!his Administration was started 
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originally as a sort of humanitarian 
institution. The object .of Govern
ment at that time was that tbey 
should try to rehabilli.te dlspla�I 
peri1ons as quickly as poasible. And 
for that reason, a very aood staff 
was necessary. The staff waa to con-
11lst of picked ones, of honest and 
efficient people, with an idea of some 
sort of aelf-sac�ftce. When you 
want such men. you must be pre-

pared to pay its price. Yo1,1 must 
be prepared k pay what you should 
reasonably ronsider as the compensa
tion for leavin1 permanent service 
and comin1 to what Is known as tem
porary service. Thls institution 
might not have lasted lont, and might 
even have been closed down a short 
while after it rame into existen�. 
Therefore the man who had to t&ke a 
job under this Administration rame 
with some risks, and in order to com
pensate him for that risk, certain srnles 
of salary were ftxed. 

We know what a pet,rnanen� ser
vice means. Those who Wl!,e !n 
permanent service have seen a lot 
of promotion In the meantime. We 
have known of officers. who were 
sub-inspectors of police In 1947 qr 
1948, but iwho are now superinten

dents o.f police. What a rapid pro-
motion has taken place in the mean
time on account of our Independence! 
We have seen sub-deputy collectors 
becoming re�lnr senior deputy com
m1ss1oners. That Is because they 
were holding permanent posts. '!'hose 
people who had come over to this 
tf'mporary service mi"ht, within these 
seven or ei1ht years. have securf'd 
some higher posts than what they 
are holdi� now. Even today the 
sword of Damocles: ls hangin1 over 
this staff. At any time, the Govern
menfl or, the Parliiament may say
of course, when my hon. friend Mr. 
Nayar �omes· to power and ls •in 
charge of this, he wlll wipe out the 
whole thln,-that it may be closed. 
So, when the sword of DamoclE:s ls 
hanclpl,J • over their heads, they 
should have 1ufflcient safeiuards, 
nnd ·they should be sufficiently re
compensed tor the risks which they 
have taken. 
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[Shrl R. K. Chaudhuri] 
I would like to join my voice with 

that of my hon. friend who had 
11>oken before, that. so far H effi
ciency, honesty and expedition are 
concerned, we have notbin1 to find 
fault with the existln1 staff. I do 

not know whether there ls any rela
tionship amongst them or not. But 
merely because a person may be 
related to another person, he con
not ,be dubbed as a dishonest man. 
But ai; my hon. friend Pandit Thakur 
Das Bhar1ava has stated. if any dis
honesty is found. In anybody, no 
matter to whom he may be related.
he may be related even to the Prime 
Minister himself-we as Members of 
Parliament should take atepa to 
have them punished. 

What I have said ,o far is more 
or less a digression. Tliis is not U.1� 
subject matter of the Bill at all. But 
as digressions were takinl!' place be
fore, I have also joined In it, because 
example is very contagious. 

Apart from these questions, I 
r.onsider this Administration to be 

a sort of hybrid institution. We do 
not know what it is. We suppose 
that it Is an Institution which should 
really help all · the displaced per
aons. But what do we ftnd? You 
are charging interest at 6 per cent. 
whereas when you (Government) 
advance loans for purchase of cars 
etc. by Government servants, you do 
not char1e more than three or four 
per cent. 
5 P.M. 

You do not charge more than 4 
per cent. when you 1lve buildlin, 
advances. Buti when you come ito 
the question of helplnl dltplaced 

persons with loan, you want to make 
some profit out of it. You want to 
'fry fish', as they say In Ben1all, 
'with the fat of the fish'. You want 
to meet all the expenses ot the or1ani
satit>n by lendin1 the money at a 
higher rate of interest. I consider, 
Sir. that this rate of Interest In the 
pi,esent circumstances and for the 
present purpose, is rather exorbitant. 

Then what is more cruel, and what 
is more disgraceful, is the fact that 
you can realise this loan as arrears 
of land revenue. I had occasion to 
tell this House before that this sort 
of cruel provision was not 10 much 
known in our poor province. 'l'here 
we do not arrest or imprison any debtor 
or any defaulter if he falls to pay his 
debt. 

Mr. Deputy.Speaker: How are 
taccavi loans realised? 

Sb... R. · K. Cbaadhlll'b I am say
ing tt,at there is a provision for reali
sation of arrears ot land rlevenue. 
Under that provision, no man ls 
sent to jail for this. But I . under
stood when the Estate Duty Bill was 
discussed that in the Bombay law 

there is suc·h a , proviaion. 

Sbri A. C. Guba: I do not think un
der this Act anybody has been put in 
prison tor failure to pay. 

Sbri a. K. Chaadbart: Yes, Sir. I had 
asked this queftion at the Advisory 
Board's meeting and I was told that 
action was taken under this Act and 
a man was actually arrested. I think, 
Sir, it is a blot on the Administra
tion Itself to have recourse to such 
measures for realisation of loans from 
displaced persons whom you wanted 
to help. 

Then, Sir, as regards attachment 
of oropertles. under the Civil Proce
dure Code it should be known to 
everybody who has anythln, to do 
with law, that such articles are Im
mune from attachment, e.g. a man's 
weaijing epparel\ o'rnaments which 
are actually used by women, the 
utensils, then plough cattle-all those 
things. I do not understand why the 
Administration does not know that 
this ls actually the law and we should 
not 10 a step further and we should 
not be more harsh than the ordinary 
moneylender who could not hav� at
tached these properties. The Gov
ernment should not attach these pro
perties, especially as the object of 
thLs Government when atartlna this 
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Administrpition was to do some 
humanitarian work and not merely 
to gather some,proftt. If the Adminis
tration ,roes with the idea that they 
would not have a single bad debt, 
that they would recover every penny 
which they loan out and that they 
should make a ,rood mar11D of profit, 
then it is better that they should 
close down this Administration very 
soon. There is no 1...se cal'l'yina it on. 
We wanted-and actually that was 
the wish of the Minister 1n char1e 
of Reli�f and Rehabiliitatfon ;when 
the)'.' )Muved this orpnisation-that 

they should be of real helo to the 
people. They should not, of course, 
say that all this money should be 
given in charity, but they should 
give some money so that they can 
rehabilitate themselves. It was never 
the intention to act like Shylock in 
getting back that money. 

Sir, I also do not understand-! do 
not know whether the hon. Minister 
knows this or not-that the East Ben
gal refugees have only recently been 
granted loans. They had ml,rated 
in laree numbers since 1950 and they 
had not the fullest opportunity of 
makin1'. their loan lappli):a#ons as 

yet. Therefore, the 1ast date for 
::ubmisslon of applications should be 
still further extended. 

Then, Sir, I have come across cer
tain information which I have gather
ed from loan applicants. They HY 
that they have to show an invfftment 
of 25 per cent. before · they can J,e 
eranted any loan. Now, Sir, I think 
it ls a very cruel provision. Many 
persons had run away from East Ben
eat 1n the year 1950 out of panic and 
they have hardly been able to c&rr7 
anythlni with them. Now to r,e

qulre them as a condition precedent 
tb the 1rant of a loan, that they muat 
show that they have invested 25 per 
cent., before any loan can be advanc
ed to them, I submit, Sir, is a cruel 
Idea and it defeat. the whole object 
of the Administration. No such rule 
should . be laid down because if a man 
can have· 25 per cent. Investment In 
an application for a loan of Ra. 20,000, 
then he is hardly a refuaee. How 

could he have brought all this money 
from the country from which he had 
fled away, and invested it? I know 
of some instances in which loan baa 
been refused on this around. Some 
loans are stil� unpaid because they 
have not been able to show 25 per 
cent. investment. 

Then there is another thiJ'lR. I do 
not approve of the idea of curtail

ment of the staff at all. I should ra
�her advocate inc�ase at staff, be
cause it takes a lon,r time in dis
potlill of a particular; application. 
There have been Instances, as my 

.friend, Mr. Gidwani will be able to 
tell you, where loan has been ,rant
ed so late after such a lapse of time 
that the loanee was not su.\,sequent
ly found and the loan had to be re
funded. Such a lOJ'lR time was taken 
In maklni inquiries and in coming 
to a decision about the loan to be 
granted that the loanee had actually 
1one away somewhere or the man 
might have died-who knows? So in 
order to dispose of application, u 
early as possible, the Administra
tion should be iiven or should take 
such staff as is necessary for the 
purpose. The Administration has a 
general tendency, I r4;1ret to find, to 
show as much eiconomy as poss�'ble 

so far as the staff is concerned. That 
is very objectionable. They should 
not like to take the credit hefore the 
Government of havin1 economised In 
this matter because economy ls a false 
e�oriomy In so tar as the human ob
ject of this institution la concerned. 

' I have also found, Sir, to my 1rea
test disappointment, 'that t.he loan 

actually «ranted always falls far 
short of the loan which has been ask
ed for. I do not think, Bir, that there 
is any justification for curtaW!ll( the 
,rant of a loan asked for, which is 
required tor the purpose of the busi
ness which is intended to be started. 

[PANDIT TBAKVR DAB BBAROAVA in the 
Chair.] 

Why should there be any curtaJl
ment of the loan if there is sufficient 
1Uarantee fer the loan itaelf? U 
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there is no •uarantee to the ext&nt 
of that loan, there ends the matter. 
But suitable ,ruarantee bas been 11ven 
for the loan actually applied for. J think 
it is mere caprice on the part of the 
Administration to refuse the loan 
which has been asked for. 

Then alto, Si1'-this is more rerret
taole--even after the loan 111 ,rant
ed, in averaee cuea above 6 months 
are reQuired in order to let the pay
ment. There sllould be aome pro
vision in onler to remed:, this. It ii 
most re1rettable to have to observe 
tbat the loan which has been sanc
tioned is aever paid in tun to t.u 
loenee a\ all. There a,rain an instal
�nt is started. What it the object 
of this imtalaeat? How can a man 
wbo applied for a loan of Rs. 20,000 
ill order to start a business. but wbo 
bas been ,ranted only Ra. 10,000 for 
the purpoee and tben onlY Rs. 5,000 
or Rs. 4,000 ta 1ranted ftrat, atart 
taat buaiaeaT 

What is the object of 1ivin1 him 
a loan? That ,mmt will be merel:, 
utilised in apendtni on bis own 
personal necessities and be will be 
unable to start the business. Thia 
is, Sir, hi1hl:, objectlon•able and 
steps should be taken to prevent this. 

I would submit that these thln1s 
ought to be borne in mind, that loans 
should be ,ranted as expeditlousl:, 
as possible, due care should be taken 
aii regards the suitability of the 
auarantor and if a suitable ruarantee 
is 1iven, then the loan should be 
1lven to the eattent the bu1lne11 de
mand1. The entire loan which is 
being &aDctioned must be oald ao 
Ulat be ma, start the business in 
his own way, Unleas the loan la 
cranted quickly, the man livea on 
80Dlebod7 else's charity. He bor
rows that money and when the loan 
comes to him after a lon1 time he 
laa1 got to pa,, the peraor,s from 
whom he baa borrowed. Very little 
'9 left fa him to start the business 
Thi! i1 the secret of the failure of 
rebai1:>ilnation to· tile extent Gove,n. 
ment deslrea. Govemment desDtl9 

to do the fullest ju�tice to the people; 
they desire to rehabilitate the 
refugees as far as possible, but on 
account of these circumstances which 
have not been remedied, thls deplor
able state of thinis has come into exis
tence. I therefore say, Sir, that the 
Government should 1tve us r
guarantee or undertaking to have c1 

more comprehensive Bill wherein 
all these objections which I have 
mentioned and the circumstances 
which has impeded the ru:ming of 
the Administration should be check
ed . . 

I do not see, Sir, why we should stt 
in a Select Committee over this Bill. 
Even in the most offensive speech 
which was delivered by m:, hon. 
friend Mr. Nayar, he did not find 
anythin, of a controversial nature 
in this· Bill. Therefore it is quite 
euy for us to pass this Bill: but, in 
order to meet the other objections 
w.htch have been raised by Mr. 
Gidwani and others In this Hou,e, I 
would like the Government to come 
forward with a comprehensive Bill 
so that tbe evil.I which have been 
mentioned ma:, be checked in future. 
-

Shrl B. N. llakerJee (Calcutta 
North-East): I had no intention 
oricinall:, of takin1 part in this 
de\>ate but havin, listened 1Jo some 
of the speeches and qpecfal)y the 
speech made by m:, hon. friend Mrs. 
Kripalanl, whom, I am sorry to sa:,, 
I do not dnd at the moment in tbis 
House, I decided that perhaps it 
would be ri1ht for me to try and 
make whatever contribution I can 
to the discussion. I shall HJ' at the 
outset that we have not in the allib· 
test meuure anythin1 like a captious 
object in critlcilin1 the Government 
as far as this le1i11latlon is concern
ed. In re�ard to whatever apper
tains to refu·ieea' rehabilitation-we 
know that these are matters of in
terest t<> all sections of the com
munity-and it fa with nothin1 but 
the 1iooerest desire to assist cons
tnactive� bl the real rehabnltation 
of tile unfortunate �eea, tbat we 
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are taldn1t part In this discussion. 
That makes me apeat; Sir; ln retard 
to a questlosa which apparentl7 
has come up earlier in the 
course of today's discussion, the 
question o( the· Ordinance. havinl 
been promul1ated Sir, we· do not 
object to an Ordinance belna pro
mulgated if it is demonstrably in the 
interests of tbe people. And, as far 
as this panticular Ordinance was 

concerned, we reco,nlse that it waa 
necessary tor Government to come 
up with an Ordinance; otherwise the 
entire administration of rehablU· 
tation finance would have collapsed. 
So. we do not object to the pro
mulgation of the Ordinance as such. 

But. I would like to say one thln1, 
Sir; which perhaps when you were 
speakln1 from the ftoor of the House 
you forgot and that was that while 
we do not object to the Government'• 
promul1at1on of an Ordinance, wbeo 
it w.as auite obviously in the intereeta 
of tbe refu1ees, we do not like the idea 
of promul1atln1 Ordinances when 
perhaps it could have been avoided. 

[MR. SPZAID in the Chair) 
After sqme 18 months in this place, 
I have not yet been able to ftnd out 
exactly the eactlna nature · of· the 
duties which, are performed by my 
hon. friend, the Minister f6r Parlia
mentary Affairs, whom I do not 
happen to see here at the moment. 
But it really showt the Ineptitude of · 
Government in drawlna uo a time
table for legislation ,'because tbJt 
Rehabilitation Finanoe Admlnlltra• 
tion Bill has been han1in1 fire tor 
I do not know how lo� and it was 
at the fag-end of the laat aealon 
that we were told by spolrlesmen or 

the Government thati we had arot 
to rush it tbrou1h Parliament; other
wise there was goinl to be a cala
mity. Now, it wae . a moat untenable 
situation, Sir, for Government to ex
pound In this House. But that hap
nened and It w,1s only because of that 
kind of Ineptitude on the part of 

Govemment In not beinl able to 
organise the legislative · time-table 
that the President did have to pro-

mullate thia Ord�ance jand keep 
this business rolnlt. So, while we do 
not object to the promul1ation ot this 
O�inance lln thill .partjlcul;ar case 

,because it was necessar,: in the in
terests of the refi.Jiees, we .do not 
like Ute way in which the Govern
ment functions and we do not like 
th�· way· at all ln which the time
table ot our legislation is drawn up 
by whatever Ml,nisteJt Is .In charce. 
I d'o · not know whether the Minister 
for Parliamentary Affairs has any
thing whatever1 to do on decictinf 
legislative priorities. Sometimes we 
have found, Sir, when we have met 
in Business Advisory Committees or 

even in informal meeUnts that deci
sions are not made b:, Govern-
ment In time, for decisions 
are made to await the pleasure 
of somebody-and these are perhaps 
all sorts of mysterious moves be
hind the scenes. This kind of tn
capacity to t�me the letlslatlve 
time-table and compulsory recourse 
to Ordmance,.matlnt �s sometblnl 
which only showa how · inept the Gov
ernment has · been. I repeat, however 
that we do not object iu principle to 
the employment of an Ordinance 
when it can be employed in the iD
tetests of · the people. 

Now, Sir, the next point which I 
would like· to make out ls that we 
all a1ree that there should be a 
comprebe�ve lfCheme as fat iu 
financial usistance to refugeH is 
concerned. In �ard to thie point, 
my hon. friend, Mrs. Krlpalanl bas 
said that as a member of the · Board 
or the Committee-or wha1'ever ii 
Js-she looked into this par'tlcular 
aspect of the matter of refu,ree re
ha bllitation administration. They 
found ·the difficulty of· iettin• · 1uaran
tors as· far as certain people, especial
ly from impecunious areas lite East 
Bengal and A•am were concerned. 
Now, we know that. That · ls ,exaetly 
why there should be a well-thou,ht
out plan for real aNiatance, finan
cial and otherwise to the refugees. 
That- is nowhere ln the picture and 
I would ,have . liked Mrs. Kripalaol to 
come- fOl'Wllrd with some · conalructiv• 

' 
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[Shri H. N. Mukerjee] 
suggestion or at leaat say as a mem
ber of the Board that they have been 
hanunerinl on the Government that 
there should be as soon as po11L\>le a 
really comprehensive scheme so that 
We could 1ive the maximum pouL\>le 
assistance, financially speakint, to 
the refugees. I would wish the Gov-- , 
ernment to say that Government baa · 
in contemplation some kind of 
measure for the better administration 
of the funds which are aoing to be 
voted for the purpose of refu1ee 
rehabilitation. We should also feel, 
Sir, that the terms of assistance to 
the refugees should be eased a little 
moi:1-? than !this .eglalation proposes 
to do. Actually, I think it ia rather 
hard on the refugees that certain of 
these terms are imposed upon them. 
I need not labour that point because 
it has already been mo1e or less ex
pat_iated upon by Mr. Gidwani and 
other speakers. 

But, I find, Sir, from the Eastern 
Economist of the 18th September, this 
year, that between 40 and 45 per 
cent. of the loans nnctioned by the 
Administration have remained un
drawn. Now, this must be due to 
the factJ that the conditions are 
rather severe, that possibly mone:t 
comes In driblets. that possibly when 
you get the first instalment you have 
got to pay interest on that at 8 per 
cetrtj., which is vertv h� consider
ing the situation of the refuleea. It 
ls very difficult to iet on without 
securin1 further Instalments. So, the 
net result ls that many of these peo
ple after all the paraphemallc, which 
wu descn.':>ed in detail by Mn. 
Krlpalani are not allowed to draw 
the' money because lthe cond:ltlona 
are very severe. One of the instances 
of severity la the rate of interest. All 
I say, 8 per cent. is much too hlth. 
On the contrary, I should say If Gov
ernment had really any retard for 
development of the trade and com
merce of this country, of the ln.du1-
try of this country, if GovefflD'..ent 
would help the refu«ees to flt into 
some sector in the planned economy, 
advance this money and after the 
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refu1ees had 1ot the total loan at 
their disposal, Government should 
for some time do without any in
terest, and after a period it could 
impose some Interest, 3 per cent. or
somethin, like that and not 8 per cent. 
rl1ht from that very be1lnnin1. 
Government is iOln, to the exterit 
of chargjlnt Interest on loans at 6 
per cent. subject to a rebate of 1 per 
cent. i1 the payment of the instal
ment is made on or before the due· 
date. So, I would ask Government to 
consider-I know it ls not much 100d 
our ,askin1 Government ,to 1conslder 

thinis-but as long as we have an 
oppartunity, we shal� ask Gove11n

ment to consider the steps that they 
ought to take in regard to easin� the 
terms of the loan that they are go
int to give to . the refu1ees. 

The point has also been raised lo 
retard to the cost of the administra
tion. I am not 1oin1 into detail 
about this tor, as I sald before, I had 
no intention of speaking in this de
bate, but I have heard certain things
and they are rather disturbing. The 
cost of the administration is rather 
too high. I find, for example, from 
the answer liven to a Question which 
was asked on the 10th August thls: 

year that the total number of em
ployees in the Rehabilitation Finance 
Administration on the 1st July 1953 
was 635, of whom 151 were cla11 IV 
employees. I have heard my hon. 
friend Pandit Thakurdas Bhar1ava
tryin, to justify lt by saying that the
kind of work which the staff of this 
Administration was called upon to 
do can be better done by the upper 
das, employees. I should like to
know a 1ood deal mof!e abou� it 
before I can accept that. I have· no
thing a1ainst the upper class em
ployees at all, but thls does not 
sound reasonable. Normally speak
ing, you need more class IV em
ployees in an administration and thla, 
ls the general practice, but here out 
of 835 employees, only 151 wer• 
clasf IV employees. This ls on• 
instance. 
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I find also another instance 1iven 
by my friend Shri Nayar, which is 
the answer to an unstarred question 
asked by Shri N&yar himself on 10th 
Au1ust. I have been told that most 
of these officers behave very well. 
I am very happy to hear that. I am 
sune the gener.ality of our officers 
whatever cateiory they may be
long to-class I to class IV 
-are good, honest, hardworkin1 
people. I have nothing against 
the class of employees as such, but 
the facts and flauree supplied in 

answer to this question on the 10th 
August 1953 are really very disquiet
ing. I don't quite understand bow 
it could happen. I would not men
tion names, ,but there was one per
son who was the Assistant Chief Ad
ministrator. The salary which he 
drew before comin1 to the Adminis
tration was Rs. 700, but on the 1st 
July 1953 under the Rehabilitation 
Finance Administration he was draw
ing Rs. 1,050. Another person who 
was Assistant Chiet Administrator, was 
drawin1 Rs. 350 earlier and he was 
getting on the 1st July Rs. 1,000 as 
salary. Another person who was 
Chie! Accountant was granted Rs. 
800 but h� was drawing somewhere 
about Rs. 380 before that date. This 
kind of thing can be quoted 
ad infinitum and all these instances 
show a very bil 1ap between one 
figure and the other. I don't know 
these gentlemen at all, and am not 
making personal reference, but here 
is a gap between two figures of pay
ment which bas l(ot to be explained. 
l certainly remember-I am sorry I 
don't find him here-the · Finance 
Minister giving an answer to a ques
tion in re,ard to the field workers in 
the National Sample Survey and I 
was told that a very larl(e percen
tage of them are paid on an ad hoc 
basis and do not get any of the ad
vantagei; of Government service. I 
take it, Sir, that in the present 
ci.rcu�nces the National Sample 
Survey is a very Important institu
tion, thou1h Possibly it baa been run 
in a manner which needs to ,be coz:w
derably improved. I am sorry to 187 
that most unfavourable terms of 

(Amendment) Bill 
appointment are offered to theae field. 
workers while very favourable terms 
are offered to the people in this Ad
ministration. I know everybody 
needs to be paid well. U you have -
expectations of just physical existence, 
you have to demand money, and 
our workers, our people do not 1et 
it. Officers with some expectation ot 
a comfortable livi� do 1et more
money. God bless them and let them 
go ahead by all means, and ask for 
more, but why should thi1 kind ot 
discrimination exist? I have no 
personal knowled1e of any of these· 
officers, but these charRes have been 
made and it la a 1ood thing that they 
have been made. In the last session 
It ,was on the initiative of' Shrf Nayar 
that there was a half-hour discussion 
on this matter. I remember that 
the next day all the newspapers-The 
Times of India, The Hindustan Stan
dard etc.-started writing editorial 
comments on this subject. Even the 
Eastern Economist wrote something 
about it. Actually I was very happy 
when Shrl Guba started his speech 
today by sayin1 that all the cases to 
which a reference has been made 
have �n looked into, and when 
he eave the assurance that he would 
look inio any other similar cases 
that ma7 be brought to his notice. 
Even today Sbri Nayar showed me 
sheafs of paper, but I do not 10 in
to the rightness or wron,ness of It. 
It is now for Government to appoint 
a Commission for this purpose. After 
all this fa a very Important matter-
a matter affectin1 the welfare c)f the 
refugees-and so we must make every 
effort to see that not ll pie is spent 
unnecessarily by this Administra
tion, which I know Is top heavy. I 

know front the Bud1et that the 
cost of collection of Central Govern
ment revenues rose from Rs. g 
cn:11'.es to R&. 29 cror,ea within • 
period of one year, but m:r Point ta 
that there should not be such fuW'
tionln, in retard to refugee rebabil · -
tatlon. 

There fa also another J>Oint made 
by Shrimatf !Crfpalanl. I am sorry 
she la not here. She said while rebut• 

s:i: 
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ting the charie ot corruption a1ain1t 
certain people in the Admtniatr-ation 
that it was probable that the "lowest 
officers" have taken bribes. Literally 
speakinl I wonier if it is the sdle 
prerogative of the lowest officers to 
take bribes. This is the first time 
·that I am told in th.is House that the 
likelihood of corruption la . more In 
the case of the lowest paid staff. On 
the contrary I should say the chances 
of corruption in the case of tbe ht,bly 
paid officers are not leu at 8DY rate. 
The lower the officer, Possibly the 
tempt.alum is greater, ,'but 'We all 

know the stuff of our poor people. It 
is they who keep the world 1oin1, lt 
Js they who have courage, 1u.ta and 
character. and I was really amazed 
to hear Shr.imatl Kripalan� maklnl 

such a statement in tryina, only to 
shield the hi1hly-paid officers. Shield 
them all, by all means, If you wlah, 
but do not discriminate between the 
two classes. hilb or low. 

I am sorry I am takin, lon1er than 
I thought. There la uother point 

and that is In r98ard to the question 
of audit. I find in the Statement ,,f 
Objects and Reasons that one of the 
purposes of this le1lslation Is to 
entrust the audit of the accounts of 
this Administration to the Comptrol• 
ler and Auditor-General of India. A 
very good thin,t and a. very wund 
:!:Ugeestion. I should aay that tbe, 
Government has. come to thiJI 
decision on the. baais of its ex
perience of this Admlnlatration. Gov
ernment comes before the Parlia-
ment with the proposal that the audit 
of this Administration, which was 
done differently earlier should now 
be done by the Auditor-General of 
India. We think that in the present 
r.lrcumstances. audit by the Auditor• 
General. Js very necessary and lm· 
portant, and · since Government itself 
has realised this necessity, I would 
say "Why no.t 10 a Utile further? 
There are accusations airainst this 
Administration; rl1ht or wron1 we 
don't know, but Jet us ho:oe they lU'9 
wrong, Why · not let the .aecounli be 
audited retro111tctively? Why not 

ask the Auditor-General to 110 into 
the accounts ot 1lhla Admtni.atl'ation 
tor the lut few years?" There Js 
no harm Jn It: the heaverui would 
not fall if it happens. On the con
trary, it would be an assurance by . 
Government that ever:, poasible·st.ep 
is .'belna. taken to ... to it 
that the refu,ee Rehabilitation 
Finance AdmJ.nJstraUon ls beiq 
conducted on the soundest poa
sJble linea. I would su,,-t to 
Government, Sir, therefore, that cer
tain '8$S�e6 lou,ht Ito be fortl>

C()minc from their side. They should 
1ive us some idea ot tbelr desire to 
have a .  more comprebeoaive effort 
to auist the refu1ees ftnancially, as 
far as the objectives of this le1isla
tlon is concerned. I want Govern
ment to come forward and tell us 
that Government 1a 1oln1 to eue the 
terms on which assistance· is offered 
to the refu1ees; I want Government 
also-to repeat what · Mr. Guba bas 
said-to 1Ive an uaurance that all 
char1ea - of corruption, etc., etc., 
would be 1one into with as 1reat 
care as posaible; I want Goveroment 
also to . 1ive an assurance that the 
Auditor-General will be uked to 
examine retrospectively the accounts 
of tbia Administration. 

Mr. � The Deputy Mtnia'er ·of 
Finanoe. 

8llri A: C. Galla: Mr Speaker, Sir ... 
Shrt U. M. Trivedi! I will take only 

two minutes. 
Mr. Speaker: It is not a question of 

h11 taking two minutes. I have call
ed UPon .the Deputy Minister: he will 
have his chance. 

ShrJ A. C. Guha: Mr. Speaker, Sir, I 
am arateful to the Members tor this 
interesting debate on this Bill. The 
last speaker, Shri Mukerjee has again 
asked for an assurance that every 
char1e ot abuse of power or of corrup
tion would be enquired into. I have 
alreac)y .. given this aasurance and evea 
now, I ri:ve ·thia a11uranee that what
ever . Information may be broulht to 
the . notice. of Government, ever)' cue 
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will be enquired into and proper action 
would be taken. 

Sir, I should first of all deal with 
.some of the char1es made here. First, 
I should mention about the Law Offi
cer en1aged. 

Mr. Speaker: I must make one point 
dear. I am ca.llln1 upon him not to 
.reply to the debate at present. He is 
only intervenin, in the debate. I 
thought he wanted to say aomethJni 
by way of intervention in the debate. 

Slari A. C. Gulaa: I \bou1ht I was 
ca�led upon to reply to the debate. 

Mr. Speaker: That la not the poaf-
tion. As he stood up, I thour.it he 
wanted to say somethinl in connec
tion with the ar,uments advanced. 
That was what I thou1h.t. It he .1• 
going to reply, certainly I must allow 
11 chance t1J other Members who want
ed to speak. 

81111 D. C. Sharma (Hothiarpur): I 
have listened patiently to the debate 
which has been goinl on on this BLU 
and I thought so far only two Point• 
of view have been expressed. One 
point of view was outrt1ht condemna
tion. the other point of view was un
quallfted admiration. I am afraid. 
Sir, I do not want to be a party to any 
kind of denunciaUon of th!l 1ood work 
that this Rebabilltatioo Fii:iance Ad
ministration has been doiJJR. Nor, Sir, 
do I want to be in that cate1ory to 
which as a Persian poet bu aald: 

� �IJ ,,... ,J �� •• ,�� ,� ur-
That is to say, you call me a llaji-
you call me a very great person and· I 
call you a very ,reat person. From 
the tenor of the speeches I heard thi1 
evenlnl, I have come to the conclu
sion that some of the member, who 
are connected with the RebaJ>ilitatton 
Finance Administration have been 
expresslna very f\ne thin&a .about ita 
work. I do not for a moment deny 
that thJe Administration has done 
1om1 1ood work, but there la DO need 
to IO and whitewash all that bu !Deen 
done. 

Mr. Speaker, Sir, it ha1 been said 
that the Administration haa been doing 
it, work very efficiently, very bone,� 
ly and very expeditiously,-! am 
quotin1 the words of one hon. Mem:,er 
who took part in this debate. Well, 
Sir. I would not say anythln1 about. 
the :na1ter of hollffty. I do not 
want to enter into the controversy as 
to whether hone,ty be1ins at the 
hilhest rung of the ladder, or at the 
middle run1 of the ladder or at the 
lowest run1 of the ladder. This is a 
metaphysical question into which I ,Jo 
not wish to enter. I think that the 
members of Board and the administra
tors have been doin1 their work hones
tlY. I do not want to avail at their 
honesty. But, Sir, I want to ask one 
question: Has tbis Board. bas this 
Administration beeD doln, it, work 
very efficiently? When I ask this 
question, tbe only simple anawer 
could be: "Well, it ia not an unquali
fted No, but also not an unqualified 
Yes.'' Wbat do you think or an ad
mlni.tration where the number of de
faulters is very lar1e. There I want 
to ask this question of the administra
tors: Why do you have so manY de
faulters? Did :vou live loans for 
those uDdert11ldll8S which were not 
ftnaoclaliy sound? Did you 1i�e 
loans io thoee persons who were not 
t'lnancially dt to take these Joana? Why 
did you live these loan.? I think 
this Admlnisti:atlon will be headin, 
towards bankruptcy if Ule number or 
defaulters eoes on increaslnf. What 
I ftnd is that the number of defaulters 
is 10 larie that I doubt about the 
soundness of the undertakin,s on 
which this Administration advancer 
loans. 

Again, Sir, 1 do not want to speak 
from the point of view of a financier 
or an administrator or a member of 
tAe Adv�ry Board. I want to speak 
from the poin, of view of a person 
wtao comes to tbla Administration for 
loans. After all I am a Member of 
tbe Houae ot tlllt PElQOle Md I belone 
to a double member constituency wi�h 
14 lakhs of people. I 10 about my 
constituency and I meet all kinda of 

. 
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people, displaced persons, refu1ee1 
who have applied for loans. What 
tale do they tell? The tale they tell 
is a tale of which I as a Member of 
the House cannot be proud. I do not. 
say that I fee.I ashameJ of what they 
say; but I must say that the tale whrch 
they tell is a dismal tale, a mournful 
ta'.e, a tale which makes me very sad 
and very depressed. 

Sir, this organisation was brought 
into beinl to help the refugees. But 
what ls the experience of a man who 
comes all the way from the distant 
parts of the Punjab. My hon. friend 
spoke about people from Assam and 
East Ben1al and said they were the 
persons who were most depressed 
financially. I should say that 
the people of Punjab are also 
depressed in an equal derree. 
I see people from distant parts 
of Punjab coming to Delhi w.ith 
applications in their hands, and-it I 
may use an expression, I hope it la 
parliamentary,--no, I don't want to 
use it-going up and dowu the veran
dhas of the offices, seeking help, seek
ing sympathy and yet getting no sym
pathy and no help. If this is effici
ency, well, I think the word efficiency 
has chan1ed its meanin1 in the dictio
nary of the English language. At the 
same time I want to say that even if 
an application is taken, it takes so 
much time to decide that application 
t)lat I am reminded of an En1ll1b pro
verb: "Hope deferred makes the 
heart ,row sick." The hope of the 
people who apply for loans ia deferred 
from day to day and it is deferred in 
such a way that the penon who has 
Rpplied for the loan feels miserable 
and that is the reason why, as an hon. 
Member pointed out just now, the 
number of loans which bad remained 
undrawn was so lar,te? Why is the 
number of loans undrawn so I1u1e? 
t.et us 10 into the psych�lo,n, of it 
and the tlnancial aspect. The simple 
thln1 is that there Is such a t.lme 
#� 'between itbe application jtor .a 
loan and the 1rantin1 of the loan 
that the person who applied mt,bt 

have 1one to some other place or 

to some other continent, and yet 
the application may not have been 
granted. This ls another sign of 
'efficiency'. 

A1ain, I want to ask one thin1 .. 
We have lakhs of refu1ees in· our· 
midst, and if you take the number
of urban refu1ees that will also be
a very bi1 number. But how many 
persons has this Administration bene•· 
fited? I think somebody ·said in this 
House today that it bad benefited: 
about five thousand and odd per

sons-I speak subject to correction. 
That is to say, it has benetlted about 
twenty-five thousand persons and 
dependents in these years. I want 
to ask you: is this Administration 

worthy of its name if it has been: 
able to rehabilitate only five thousand 
persons? I do not think so, because
the number of people who seek the· 
h�p o( the Administration is laree

and the number of people who 1tet the 
help is so small. I am reminded of 
Brownin1 who said: Petty done and 
undone vast! What it has done ls so 
small, so microscopically small that 
you ,cannot compare it with the 
work to be done. 

I have no grouse with thli; Ad;_ 
ministration on the score of honesty. 
I think all the peoole associated with 
it are honest. I have no 1rouse WiUr 
It on the 1round of nepotism. I d<> 
not call into questl.on these thin1s. 
But I must say that the work or 
this Administration bas been done 
in a very sloppy manner, in a , P.ry 
unbusinesslike manner, in a manner
which is very harmful to those per
sona who come to It in order to draw
their loans. 

At the same time I must say a, 
word to this Administration. Is it a 
financial institution or ia it a humanl
tuian iutltutlon or a pbllanthroplc
institutlon? I think It must partake 
of the qualities of both. On the one· 
hand it should be ftnanclally sound; 
on the other it should be helpful to 
the people. But when I look at Its 
workln, what do I tlnd? Somebody 
said that the c� of adminlstratloo 

.. 
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is all ri1ht, that 10 per cent. of it 
_.hould 10 towards the cost of ad
ministration. I am not botberl� 
.about that percentage: you can talk 
that. But, as has been 1lven in the 
11peeches of some of my hon. friends, 
I can say that the cost of adminis
tration bas been out of all propor

tion to the benefit which has accrued 
to the refucees who applied for 
:loans. The cost of administration may 
:be all rl1ht from the point of view 
of the percenta,e. But the beneftt 
H has 1lven to the people ls so small. 
There should be some kind of pro

portion between the cost of adminis
tration and the benefits 1ranted. I 

:must say in all honesty that that 
proportion has not been kept. It 
has ,been unbalanced. 

I want to say only this. I am glnd 
that they have railed the rapital. 
I am also alad that there 
are certain other new prbvislons. 

What I mean to say i.9, as somebody 
has said: 
"For forms of. Government let tools 

r.ontest 
Whatever is administered best is 

best 

This Administration should be 
11dmlnistered in such a way that its 
outlook ls humanized an�. its methxls 
are expeditious. What I ftnd from 
its workine is that it handles the 

·affairs of the refu�ees in the most 
unima1inative manner. It does not 
1>ut its heart into the woes of those 
J>t>ople; it does not enter into their 
feelinas and all that. Therefore I 
would say that mY friend 'Mr. Guba 
should do something to see to it that 
the work of .this Administration is 
done more expeditiously. And I 
should say that for that purpose we 
would need to have a more compre
hensive Bill which does not leave the 
·1oainin1 to the sweet and tender 
mercy of this man or that man, this 
Board or that Board but which 
Jives the man who aJ>plles for a 
loan some kind of a rlaht, also to 
1et it In time and not when it Is too 
late. Therefore I say, with due 

(Amendment) Bill 
deference to my friend Mr. Guba, 
that he should brl� forward a Bill 
which would gladden the hearts of 
the refu1ees. I know bow 1lck they 
are of the worklrut of thil Adminis
tration. He should do somethin,( to 
tell them that they can be PUt back 
on their leis &1aln so far as their 
llnancial rehabllltation ls ·concerned. 

Sbrt U. M. Trlndl: After reading 
this Bill. and some portion of it. and 
hearln, the very nice arruments of 
aome sincere friends, It appears to 
me that this Rehabilitation Finance 
Administration waa created to pro
vide some Jobs. and not to l{lve real 
benefit to the refu,ees. It was a 
story of some 1reat ftnancial wizard 
who made a· blr show that "we are 
toing to 1lve you so manY crores 
of rupees" and then manipulated in 
such a way as to 1et more from them. 
Similarly, only on ftl{ure work it 
was shown "we are rolng to give 
you so much". When the poor 
refugees were ,oven loans, they were 
asked to pay interest at the rate of 
6 per cent. From where were they 
to get the money? Before they 
could rehabilltate themselves how 
are they aolng to give you this re
turn? Is there any 1uarantee, Cir ls 
it merely the Income-tax omcer's 
mentality that a man who ioes Into 
buslnes1 must always give a return. 
We lawyers . know how many people 
10 bankrupt and how many ftle in
solvencies. Every time, as soon os 
a war is over, just after a decade. 
ineolvencies ,be1in. Bankr.uptclea 
after bankruptcie, are ftled. We 

Just Imagine that a man Is goina to 
do business and therefore he inust 
have a return. The Income-tax 
omcer will tell you: you must have 
a 10 per cent. return, I must have a 
particular income-tax from you. 
Similarly this Rehabilitation Finance 
Administration wants !that "because 

we have given you a loan, we must 
have our 6 per cent.. whatever hap
pens". And then this peculiar Bom
bay Revenue Act comes and sits on 
some people: "If you don't pay, we 
don't care for the Civil Procedure 
Code and all those principles of 
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law Which -have 'been put in the Civil 
Procedu� Code, :,ou go to jail for 
IIDJ' number cit da,oa we want, because 
We want that thla should be recovered 
as ·arrears of land revenue". 

After all, these refugees have to 
live somewhere, in small villages, 
,mall towns. Government ha. built 
some houses at a cost of only Jls. 
1,000 or Ra. 1,500 or Rs. 2.000 at the 
most. But what rent is Government 
charging? They are ch&rliring Rs. 7/-, 
Rs. '1'-1�0. Rs. 8-1!1-0. Some sort of 
� mathematlfcal calculation ls made 
and you char1e that rent from that 
poor man to whom a •mall 
sum of Ra. 2,000 or Rs. 3,000 
has been made for carrying on some 
business. They do not realise that 
in the towns in which these tenements 
have been built, the rent is hardly 
six annas or twelve annas; sometimes 
it Is one rupee. You charge from 
these poor refu,ees Ra. 7-12-0 and 
8-1!1-0. When you write to the Re
habilitation Minister, he says, we are 
sorry, this ls what we are going to 
do because in Bombay it has coat us 
so much, In Allahabad It has cc,d 
us so much, in Delhi It has cost us 
so much, and so we must squeeze 
from the oeople this amount. How are 
these oeople going to repay? We are 
not applying our mind directly to the 
problem before us. This is rehabili
tation money. I for one would not 
r.ar8 even if your 12 crores are not 
rollected. U need not be collected. 
We have committed the i;createst sin In 
up-rooting these men from the places 
where they were living, fr.om their 
forefathers' places. We have earn
ed our Independence at their cost. 
What are you clamoaring for? We 
are 1olng to give them only this much 
and we are going to 1et from them 
110 much. It ls shameful. We must give 
up this Interest. The whole question 
must be 1one Into properly with this 
end in view that this rehabili
tation money that we are 10-
inl to give is a sort of ex
piation money for all the sins that 
we have committed in up-rooting these 
people. We muat also realise that we 

must not have a VtfY hard outlook so 
far as this collection busineu ls con
cerned. It is juat possible that a man 
may not be a.ble to pay; It ls just pos
sible that be baa not made &DY money 
in the investment that he hu made. 
Nobody reallies this from the very. 
!beginnin1. Some hon. Member. was 
su,1estin1 that some bad loans were 
advanced. One never knows; one 
enters Into a buslneas that he ha11 
heen doing and he clamour, for that 
type of the bu1ines1 and starts that 
even after rehabilitation. He may 
not have made any money out of it. 
'He may not have been able to re
habilitate himself. His J)OSIUon must 
•be considered. We cannot be hard 
upon him. We must be very carefol 
in making the recoveries. 

Another lqioortant feature of this 
Bill is this. Why should we have Pll 
these 600 and old officers? I heard 
Shri A. C. Guba sayini that fl!IO 
officers were employed for the 
purposes of this Rehabilitation Finance 
Administration. We should have 1ot 
a special provision here that you can 
allow loans guaranteed by the Gov
ernment, to the extent of 2 crores. 
There is another provision: for i2·5 
croree you wanted to advance and 
for 2 crores, you say, all right, let 
the Scheduled banks advance, we will 
guarantee. What prevented the Gov
ernment from givlo.« all these moneys 
over to the Scheduled banks? Why 
did you enter in.to this duplicity! 
Why not hand over the whole money 
to the Scheduled banks· and llSk 

them to fo�w :8 particular, proce, 
dure, follow a particular form .:ind 
provision of securities and say, we 
will give you the loan? Why did you 
enter into all this botheration and 
take it on your head? All these bank
ing classes, the peoplE: who do bank• 
ing business would have done it much 
better than you have done. All these 
.alle1atiims of nepotism and jobbery 
that are ,beinlir hurled on you would 
not have been there. On the r.011-
trary, out of the 12·5 crores, reurly 
2 crores would be wasted In givin1 
salaries to these officers. It wut 
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be a sheer waste. I would ur1e the 
House to take into consideration all 
those points when the matter 1oes 
before the Select �mmittee. 

Sllrt J\, C. Gula&: Mr. Speaker, I 
think that I should express my thank
fulness to the .Members who have 
contributed ·to this dlacuaalon. Some 
of the Member• ·have been 1ood 
·-enou1h to support the Adminiatra
tion and others · had -much to say 

11awst the wo1ld11,c flf · ·the Adminis
tration. We .really want to hear 
b.oth sides of the · picture and take 
advanta1e of all the information 
available to the Members. It would 
.give JJB! an opportunity to examine 
the workin. of the Administration 
thoroughly. As I have said before, 
all the information that was paned 
to us either on the ftoor of the House 
or throUlh some private COl'NIPOD
dence has been · enauired into and we 
shall make further enaulries and we 
shall take whatever action is neces
sary. 

[PANDIT THAKUR DAS BHARGAVA . in 
the Chair] 

Something bas been said about 
the number of officials and staff. I 
think, to be exact, we have 1ot: 

Class I officers drawin1 a 
salary of over Rs. 
600 20 

B Class officers 
a. salary of 

200 
Clerical 
Class IV 

drawinl 
over Rs. 

135 
316 
150 

and the total comes to 621. I may 
say that at least 98 per cent. of the .. e 
employees are refugees. Some Mem
bers have mentioned the IBP between 
the pay that some of. these officers 
were drawln1 before joiniruc the Ad
ministration and the pay that they 
are now drawing. It should also 
be remembered In this connection 
that there is also a IBP of 5 years 
or 4 years and these officers should 
have 1ot some incf'1?ments 1n the 
usual course. The Members ha.ve 
mentioned here only the present salary 
that these employees are 1ettint in 
the Adr.-:inistration. But, they have 

(Amendment) Bill 
not mentioned the HlarY at whicb 
these employees were first. ,appoint.
ed in the Administration. l think 
that the 1ap between their previom 
·salary and tbe salary at which tbe;r 
were ftrst &PPointed ln the Admlnls
tratlon will not be so bl«. Moreover, 
moat of these officers beln« refusees, 
I think the employment that they 
had to take uo just after ml1ratlon 
to India may not give a correct i;ic
ture ot the employment or of the 
academic quallftcatlona of the� 
offlcers. Some of them may have 
been in a better employment in their 
previous home lands. But, after mi-· 
gratlon, they must have been compelled· 
to take up any job that came their 
way. 

Mention was made of the employ-· 
ment of a law officer. It haii bec:1 
stated that he was running a 
doth shop. Even if you accept 
that after mi,ration to India be was 
runninc a cloth shop, It does not ,ne:\n 
that he had not got the requisite 
quallftcatlons for a law olftcer. Be
fore mt,,ration be was a practisinl 
lawyer at Peshawar and accordinir to 
our lntormatlon. he had been prac
tisin, for a.l;)out 18 years and was 
one of the leading advocates and 
commanded a fairly wide and lucra• 
tive prac'.fre. He was also appnin�d 
liaison officer by the NWF Government 
I should say that the Member who 
mentioned this fact did so only be
cause of lack of any intimate contact 
with refu,ee life. He does not know 
that professors, teachers and lawyers, 
after. mi,ratlon, he,ve had to take to 
occupations which they would not· 
have . considered, even if worth consi
dering. I have seen matrl<.ulates and 
educated men dippin1 themselves up 
to the waist In water and washinf' 

jute fibre: what is called retting. After 
R day's labour, they would have 1ot 
one rupee or two rupees. I do not 
think that the hon. Member who has 
mentioned all 1bls would conclude 
that a teacher or professor who m117 
have !ound hlm&elf so engaged in 
that labour. should be condemned for 
ever and should not be appointed 
teacher or professor if a07 opportunity 
later on comes. 
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(I P.M, 

So, if this officer was runninl a 
doth shop just before his employment 
as Law Officer ot the Administration, 
Jt does not write off his academic 
.qualiftcationa for bein1 a Law Officer 
and docs not wipe awa7 his le1al 

·�areer. So, Sir, I think this House 
should not take the impression that 
.everythin1 was wron1 with this Ad-
ministration. I ba,.,e stated before, 
and even now I state, that no human 
.institution can claim perfection, and 
this Administration set up by this 
House under a statute passed by this 
House · also cannot claim perfection. 
There may be some scope tor further 
improvement, and if any such suues
·tion comes to us, we shall take ad
vantage ot It, and we shall be thank-
1ul to every Member who brin1s such 
Jnformation to our notice. 

I thinlr: Shrl Sharma aslr:ed why 
1here should be so many defaulters. 
He said that the number of defaulters 
is too high. Others, on the other hand, 
have contended that this Administra
tion was too! hard for r'eallsatilon. 

'This Administration occuoles a pecu-
liar position. It is not exactly a Bank, 
'but it is neither a charitable institu
tion. It is not tunctionln, under the 
Rehabilitation Minl1try. It Is func
tioning under the P'lnance Ministry. 
!ts purpo.se is not to 1Lve a ,rant or 
relief. Its purpose is to g:ive 
loans with the expectation that 
the loans will be realised, with 
the expectation also that the in
terest also will be utillsed. But, when 
this or1anisation was set up, the 
Oovemment knew that this Adminis
tration would be running at a great 
risk in re1ard to the loans that 

·would be advanced. It was a cal
'('Ulated risk that Gofvernment took 
·when deciding to set uo this organisa
tion. Because of lta peculiar charac
·ter, bein1 neither a charitable insti
tution nor a re11:ular bankin11: institu
tion, there must be some anomalies. It 
has to flnd a compromise between 
two extremes. Whereas some Mem• 
bers might consider that it ls too 
lenient, that It has allowed so much 

(Afflffldment) Bm 

of its money to be. defaulted, others 
may, on the other hand, complain· 
that it hat been too strlntent, too 
hard for realisation. I heard in this 
House some Member mentionln, Shy
lock in connection with this or1anlsa
tion. I think It Is lnevita.ble that 
criticism from both directions ahould 
fall on this orianlsation because of 
Its peculiar nature . 

Tben, IOffletbial bu beeD Aid b1 
Shri Mukerjee about audit. Jait a 
year a10, this Bill was introduced in 
this House, and even then, the Gov
ernment, on its own initiative, intro
d�ced this amendment of havl� its 
accounts being audited by the Comp. 
troller and Auditor-General. But from 
this Shri Mukerjee seems to conclude 
or infer that Government must have 
found something awfully wrong with 
the ,accounts �f '.thlal or1anlsatlbn, 
and so they have come to this de
cision. This inference of Shrl Muker
jee does not seem to be quite logi
cal. He may remember that in this 
House on several occasions questions 
were raised about the accounts 
and workings of various autonomous 
bodies, and the Finance Minister, 
about two years ago, 1ave an assu
rance that he would look into the 
working of all the autonomous bodies. 
And subsequently when some legisla
tion was enacted either to form new 
autonomous bodies or to amend the 
Acts of the old autonomous bodies 
audit by the Comptroller and the 
Auditor-General was provided. This 
ls a part of the general policy of 
the Government that the accounts of 
all such autonomous bodies should 

be audited by the Comptroller and 
Auditor-General. This decision of 
the Government does not and cannot 
lead to the conclusion of Shrl Muker
jee. 

Then, Sir, about the cost of the 
Administration, I have stated before 
that this Administration Is of a pe
culiar nature. Hardly anybody would 
apply to a Bank for a loan if he has 
not eot almost a aure case of 1ettin1 
the loan. But here. for this Adminis
tration, almost every refu1ee ci.ch of 
whom ls in a very desperate condition 
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would like to apply for a loan and try 
his luck. Particularly when there 1,1,as 
ll fixed time limit-last time it was 
from July to September, 1951- every 
refugee would rush and submit an 
application for a loan so that he 
mi&ht not lose nn off chance ot get
ting a loan and 1etting settled throu1h 
the loan of this Administration. So, 
most of these applications were, !rom 
the bankii,a point of !view. frivolous, 
or not worth considerin,c, but yet, from 
the point of view o! this Adminis
tration, every application has to be 

.. ,inutely scrutinised and local 
enquiries have to be made. 
I should add here enquiries 
were made practically in every part 
of India. So, the administrative cost 
o! this oriianisation cannot compare 
with any organisation, any Finance 
Administration or Finance Corpora
tion of any other nature. By the 
very nature of its work, its cost must 
be high. We cannot a'void this. 
Moreover, many of the Members here 
today and on many previous occasions, 
have made the point that this Ad
ministration has not been working 
expeditiously, that there Is unusual 
delay in eomin1 to a decision about 
an app�icatlon. So, in 1951, when 
this Administration 1ot about 42,000 
applications, tlrey had to enga1e extra 
staff so that the consideration of these 
applications might be finished ex
peditiously. That also has added to 
the administrative cost of thla 
organisation. 

I think some Member h!:!re men
tioned that the administratl!ve 
charges went up to a.bout Rs. 1 Crore. 
That is not true. Some figure was 
given by us last year. It was due 
to tactlessness on our part, rather a 
mathemaW:nl miscalculat'ion. ReaUy 

11peakln1, the administrative cost ls 
only about Rs. 70 lakhs durln1 these 
five years, and I should say that ia 
not a very high figure. The fllure 
given last year was Rs. 98 lakhs, and 
in that figure was also Included about 
Rs. 21 lakhs which was prqvided for 
writine off bad debts or loans that 
could not be realised. And there were 
other charges.:....stationery, postage. 
503 P.S.D. 

(Amendment) Bill 
rent, telegrams etc. all of which would 
come to about Rs. 28 lakha or some
thing like that. So, I think the ad
ministrative charges, conslderinr the 
very nature of the business, is not. 
very high. 

Then, Sir, as regards interest, accord
ina to the Act, the interest should not 
exceed six per cent. When this Act 
was ,passed, the bank rate · waa 3 
per cent. Now it Is 3l oer cent. The 
Government loans are taken at 4 per 
cent. So there is hardly any 1:eater 
ai:gument now to reduce the rnte of 
interest than when the Act was passed. 
We are not makln, any profit 
out of this Administration. Nor are 
we goin1 to run this Administration 
on its own profit, as Mr. R. K. Chau
dhuri has suigested. We know that 
this Administration would be run• 
ning at a loss. 

Sbrl Gidwani: May I put one ques
tion, Sir? Are there any or1an1aa
tions to which Government hlljve ad
vanced loans free of interest? 

8brl A. C, Gaba: I do not think 
Government have advanced any loans 
free of interest. I am not sure. 

Siad V. P. Na1ar: The bon. Finance 
Minister is here. He can enlighten 
us. 

The Miaa.ter of Ftnanee (Sllirt C. D. 
Detlhmukh): I cannot recall any ca,e 
where loans ha'Ve .been advanced free 
of interest. There is sometimes a 
period over which no interest is 
char1ed, maybe the first five years 
or · something like that. And some
times a special concession rate la 
�barged, as for instance, in the ·cnse 
of loans to shippin1 corporations. But 
I cannot recall a case where loans 
have been elven free of Interest. 

Sbrl Gidwani: I would suarest that 
tor ftve years, the same thing cr,uld 
be applied here. 

Shrl C. D. Dellhmllkb: That is an
other matter. 

Sbri V. P. Nayar: For fivo years at 
least. 

ShrJ A. C. Gullla: We know thiB 
Administration Is runnlne at u loss. 
And yet I am not ready to toke the 
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rharge which Shrl D. C. Sharma has 
made that it is going to become bank
rupt. I do not know what he means 
by saying that this Administration is 
going to become bankrupt. It is not 
a profit-making institution of Gov- , 
erriment; it is an institution to help · 
the refugees to rehabilitate them 
selves, but at the same time, it ls 
not a charitable institution. We know 
that it will run at a loss, and Gov

ernment halve taken this risk deli
berately and with full knowledge of 
the consequences. 

Certain hon. Meml:.-crs have com
• ilained that conditions of payment 
l"re too stringent. Certain other 
11.1n. Members have complained that 
\hf. number of defaulters is too high. 
Tbt! Admlnl1trat.ion has been trying 
to take as much precaution as pos
sible to see that the money may .be 
realisable. I think recently some 
improvements have been made by the 
Administration in these matten. as 
regards instalments and other things. 
It is for the Administration itself to 
see that the loans are easily available 
to the refugees, and I am sure that 
the Administration bas been taking 

every step to ameliorate the suffer
ings of the refugees, and will do 
whatever la necessary. And the Act 
does not stand in the way of giv
ing relief to the refU,1ee1 in theae 
respects. 

Sbrl Gldlfalll: May I put one more 
question, Sir? Will the period for 
the recovery of loans, which has 
been extended to fifteen years. have 
retrospective effect for all the 
loanees? 

Shrl A, C. Gaha: Surely, for all the 
loanees. 

Then, Mr. R. K. Chaudhuri has 
mentioned certain things, He men
tioned that 25 per cent. investment 
is mandatory on the part of the 
refugees, before they can be entitled 
to have any loans. I think this was a 
resolution 1:>asaed by the Admlnlstra
tlon, and I think the Administra
tion wlll surely take note of the senti
ments e,rpressed on the floor of this 

House In this matter, In re1ard to delay 
in payment also, I think that comp
laint ls not so acute as it wa8 before. 
Then the hon. Member r;nentloned 
another thinit in regard to the East 
Bengal displaced persons. In that 
respect also, I think the Administra
tion has passed a resolution, recom
mending the re-opening of applica
tions for the grant of loans, from the 
East Ben1al displaced persons. Gov
ernment are consid�rini this matter. 
and any decision on this matter Is 
likely to ,be delayed particular}y be
cause of the disposal of the pendlni 
applications. We do not like to add 
to the burden of the Administration, 
betore the present accumulated .ap
plications are disposed of. Until that 
is done, we do not like to come to 
any decision on this matter. I think 
the number of pending appll.catlons 
now ls about 8.000. Government may 
come to decision on this matter, ln 
the near future. 

Shri Gidwani referred to the case 
of one Bombay official arrested by 
the Special Police Establishment. He 
had to be released subsequently, as 

he was not a public servant, accord
ing to the opinion held by the Law 
Ministry. But the Administration has 
suspended the officer. pending further 
Inquiry; and we shall see what action 
can be taken aiainst him. This 11 
a peculiar nature of the service of the 
officers engaged in this Administration. 
that they are not public servants. 

Some hon. Members have made a 
mention of the high emoluments. I 
think they should also realise that 
these employees are employed ln this 
Administration for two years, 
three years. or at the most 
for five years without any security of 
service; so they are not entitl�d tc get 
any of the privileges of the Govern
ment service. They are not entitled to 
get pension, or even provident fund. 
So we should not only see the bt,h 
emoluments they are setting, but also 
the various dlsabllities under which 
they have to work. havi111 been put in 
an organisation which is purely tem
porary. 
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Shri Gidwani has made a sU11es
tion that since the period of realisa
tion of the loans will extend over a 
period of fttteen years, this or1aniaa
tion may also continue for fifteen 
years. But I should like to remind 
him that realisation would not re
quire such a big stat!. Only a small 
skeleton staff may be necessary for 
realisation. So, most ot the officers 
run the risk of belng dlschar1ed from 
service any day. That fact alao should 
be taken Into �onslderation, when 
we say somethinl about their emolu
ments, and conditiona of service. 

I think I halVe dealt with most of 
the points raised in the course of 
this debate. Some Members bad men
tioned that the total 1um available 
for dis.b11uement wu only llu. :7 

crores. But now we have 1dven them 
Rs. 121 crores; another Rs. 2 crores 
also will be available for the Ad
ministration, to .advance as loana. 

Further, the interest and the instal
ments that will be collected will also be 
at the disposal of the Administration. 
to advance as loans. So. from Rs. 7 
crores, we are increasing the amount to 
something above Rs. 15 crores. That is a 
bit improvement. All the measures in
cluded in this Bill are of a very help
ful nature, and must be welcomed by 
the refu1ees and their well-wishers. 
I see no reason why this Bill should 
be referred to a Select Committee, 
since this does not involve any ques
tion of principle. It ls only for the 
purpose of increasln1 the amount 
available for the Administration. 
When the orieinal BUI was befo�e 
the House, it was sent to the Select 
Committee, and the latter consider
ed) the main principles. and after 
they reported on the Bill, it was pas1-
ed by this House. So, I hope Shrl 
Gidwani will not oress for referr101 
this B111 to a Select Committee. 

With these few words. I hooe the 
House will now be pleased to pus 
this Bill. 

Sardar A. S. Satpl (Bilaspur): On 
a point of clariftcatlon, Sir. In the 
course of his apeecb, Shri H. N. 
MukerJi bu aald �at as rqard1 tbe 

audit of the accounts of the Adminis
tration, it should be done with re
trospective effect. I want to know 
what the hon. Minister has to say 

on this. 

Sbrl A. C. Gaba: We will conai
der it and if necessary, we rhall do 
it. We have taken note of ft. 

Mr. Chairman: I will now put the 
motion of Shri Gidwani to the vote 
of the House. 

Shrt Gidwani: In view of what he 
has said, I desire to withdraw my 
amendment. 

The amendment was, b11 leave, 
withdrawn. 

Mr. Chamnan: I will out the main 
motion to the vote of the House. 

Sbrf VallaUwu (Pudukkottai): 
There i� a doubt whether the num
ber of Members present is 50. 

Sardar A. S. Sal,al: We are in 
quorum. 

Mr. CbaJnnan: Yes, there is quorum. 

The question is: 

"That the Bill further to amend 
the Rehabilitation Finance Ad
ministration Act, 1948, be taken 
into consideration." 

The motion was adopted. 

Mr. Chairman: We shall now pro
ceed with the clauses of the Bill. 

(Clause 2.-·Amendment of aectw,, . 
11) 

Sbrl A. C. Gaba.: I be1 to moive: 

In page 1, for lines 18 to 25 aubsti· 
tute: 

"Provided that tf, :after the 
lapse of such period from Ule 
commencement of this Act as the 
Central Government may think 
ftt to nx in this behalf. any aum 
of money earmarked for the pur
pose specified 1n · clauae (b} la 
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found not to have ,been actually 
11dvanced for that! purpose and 

ls not, in the opinion of the Cen
tral Goverrunent. likely to J:>e re
quired for the said purp0se, the 
Cent.rel Gcivernment may utilise 
the money for mak.ln1 advances 
from time to time to the Admlnl1-
tration for the purpose specified 
in Clause (a), and when any 
i;uch advance is made, the lirnJt 
specified in clause (a) shall be 
deemed to have been <'Orresp0n

dingly increased." 

Sir, this is only a verbal amend-
ment. The provision ia there nlready 
In the prQViso, but the lan1uage ls 

not clear. So we have put this clear 
in explicit langua1e. 

.Mr. Chairman: Amendment moved: 
In page 1, for lines 18 to 25 substi

tute : 

"Provided that if, after the 
lapse of such period from the 
commencement of this Act as 
the Central Government may 
think flt to fix in this behalf, an7 
sum of money earmarked for the 
purpose specified in clause ( b) 
Is found not to have been actual-
ly advanced for that puroose and 
is not, in the opinion of the Cen
tral Government, likely to be 
required for the said purpose, 
the Central Government may 
utilise the money for makina ad-
vances from time to time to tbe 
Administration for the purpose 
specified in clause (a), and when 
any such advance is made. the 
limit specified in clause (a) shall 
be deemed to have been corres
pondingly increased." 

There ls another amendment by 
Shri B. K. Das. 

8ltri B. It. Du: Could I alao speak 
on my amendment. 

•· Cllalrmaa: Of coune. I thou1ht 
wh�n I called upon him. he would 

1peak. 

SJlfl B. K. Das: I beg to move: 
In page 1, lines 12 and 13, for 

"twelve crores · and, fifty lakhs". 
substitute "fifteen crores". 

My point in brin1lng this amend
ment is. as has already been referred 
to by several Members, that the list 
of loan applications shoulc:i be re
opened now, at least for the East 
Bengal refugees. Of course, the hon. 
Mc�mber. M;r.-1 ·Sharma, ,also pointed 
out that the loan applications for 
West ,Pakistan r�ugees should be 

reopened. I am quite in sympathy 
with that proposal, but I feel that 
the loan applications for these East 
Bengal · refugees should be reopenea. 
ln that case, the total amount of Rs. 
14·5 crores that is to be made avail
able to the Adminlstration may not 
be sufficient. So I propose that the 
amount should be raised to Rs. 15 
crores, so that, when the loan appli
cations are reopened now, the amount 
may be sufficient. It has been point
ed out that there are 8,000 applica
tions now pending before the Ad
ministration. I think that sanction 
for Rs. 10·5 crores has already been 
made for payment and if all the ap
plications are disposed of, I think the 
rest of the money will be taken up 
by the remaining applications. So I 
f�el that this ·amount may be aug

mented and the money made avall'.lble 
to the Administration, so that when 
the list Is reopened, there may be 
sufficient funds in the hands of the 
Administration for dis.bunement. We 
are now trying to give employment 
to the unemployed persons. Amongst 
the East Bengal refu1ees, the un
employment problem has become 
acute. Already the West Bengal Gov• 
emment is thinking in terms of 1iv
lng employment to these persons. 
The bulk of them come from the 
refugee population. So I feel that the 
list should be reopened and further 
funds should be made available to the 
Administration. Sir, I move. 

Mr. Chairman: Amendment moved: 

tn page 1, lines 12 and 13, for 
"twelve crores and fifty' lakh1i'' 
,ubditutc "fttteen -erOl'u", 
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Shri A. C. Gelaa: As I hove already 
stated, Sir, we have been, and arc, 
increasing the amount to more than 
Rs. 15 crores, and it necessary, we 
shall further increase it, as we have 
been increasing it. I think for the 
present Rs. 14·5 crores plus the in
terest-that comes to Rs. 50 lakhs or 
more-will be Quite enough to meet 
our purposes. Even lf the applica
tions are reopend for East Bengal 
DPs also, I think it will almost be 
covered. If we ftnd that this amount 
is not sufficient on a future occasion 
we can increase the amount. I hape 
Mr. Das will not press his amend
ment. 

Sltrl B. K. Das: Sir, I wish to with
draw my amendment in view of the 
assurances given bY. the hon. Minis
ter. 

The amendment was, bt1 leave, 
withdmwn. 

Mr. Chalnnan: The quesltlon la: 
In page 1, for lines 18 to 25 wbsti

tutc: 
"Provided that if, after the 

lapse of such period from the 
commencement of this Act as the 
Central Government may think 
fit to fu{ in this behalf, any sum 
of money earmarked for the pur
pose specified in clause (b) is 
found not to have been actual
ly advanced 'tor that purpose and 
ls not, in the opinion of the Cen
tral Government, likely to be re
quired for the said purpose, the 
Central Government may utilise 
the money for making advances 
from time to time to the Ad
ministration for the . purpose 
specified in clause (a) , and when 
any such advance ls made, the 
limit specified in clause (a) shall 
be deemed to have been corres
pondingly increased." 

The motion waa adopted. 

Mr. Chairman: The question la: 
"That clause 2. as amended, 

stand part of the Bill." 

Th, motion was adopted. 

(Amendment) Bill 
Clause 2, aa amended, was added to 

the am. 

Clause 3 waa added to the Bill. 

Claue 4.-(Amendment of section 13) 

9llrt B. K. Das: I have got an amend
ment, No. 7. 

Mr. Chairman: I am afraid that 
this amendment relates to sub-sec
tion (3) of section 13, whereas there 
ls no amendment on behalf of Gov
ernment to this section. So far as 

clause 4 of the Bill ls <'oncemed, it 
does not relate to sub-section (3). 

Shrt B. K. Das: Do I take it that 
you do not allow the amendment to 
be moved? 

Mr. Cbakmaa: I would likel to 
hear from the hon. Member how he 
brings 'this amendment within the 

scope of this Bill. 

Sbrl B. K. Das: If you do not allow 
it, I can't help Jt. 

Mr. CJaainlaan: I want to bear from 
the hon. Member if he wants to say 
11nything In reiard to the scope of 
the Bill. 

Sbrl B. K. Das: Can I speak 

generally on the clause? 

llr. Cllakmu: Generally? Certain· 
ly, yea. So far as the amendment !P 
concerned, I do not think he is press
ing it. 

Sbrl B. K. Du: I do not press It. 

Mr, Cbalnnan: He may speak on 
the whole clause, if he so likes. 

Shrl B. K. Du: Sir. the clause, M 
it has ,been sou1tht to be amended, 
stands like this. Instead of 10 
years, the time ls extended to 15 
years. I 'think, Sir, that this pro
vlsipn el.one ia not enough to give 
succour to the reful(ees. I feel that 
along with this, U the rate of in
terest that wlll be charged ls less
ened, then It would enable the 
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refugees to make payments in pro
per time and also have the proper 
benefit of this. What I be1 to point 
out is that when the lo.an is of Rs. 
5,000 and it ls advanced by the State 
Governments, it is done at the rate 
of 3 per cent. but in the case of 
higher amounts above Rs. 5,000, that 
is loans that are advanced by this 
Administration, 6 per cent, is char1-
ed. Of course, this Is done by retu
laition. Of course, the ;Admillistl(a• 
tion has the option of hrin,tinl down 
the rate of interest but as it is the 
Government that has laid down the 
regulations, full 6 per cent. is charg• 
ed. The lan1ua1e in which the pro
vision of the Act ls put ls that they 
can char1e up to 6 per . cent. I will 
appeal to the hon. Minister to see 
that the regulation ls so amended as 
to bring down the rate of interest 
which will give proper relief to the 
refu1ees. 

Sbrl A. C. Guba: 
the competence of 

This ls within 
the Adminlstra-

tion. 

Mr. Chairman: The question la: 

"That clause 4 stand �art of 
the Bill." 

The motion waa adopted. 

C&awe 4 wa, added to the Bill. 

Clciuse 5 waa added to the Bill. 

New clallle 8 
Amendment made: 

In page 2, after line 43 insert: 
"6. Repeat of Ordinance 2 of 

1953.-(1) The Rehabilitation 
Fin·ance Administration (Amend

m�t) Ordinance, 11153 (2 of 
1963) is hereby repealed. 

(2) Notwithstanding such re-
peal, anything done or any action 
taken in the exercise of any 
power conferred by or under 
the said Ordinance shall ,be dee
med to have, been done or taken 
in the exercise of the powers con
ferred by or under this Act, as 
if this Act were in force on the 
day on which such thing was 
done or action was takE1n." 

-[Shri A. C. Guha] 

New clause 6 wa, added to the Bi1L 

C&au,e 1 waa added to the Bil!. 

The Title and the Enacting formulci 
were added to the Bill. 

Shrt A, C. Guba: I be& to move: 

"That the BW, as amended, be 
passed." 

Mr. Chairman: It is already 6-30. 
I adjourn the House till 1-30 P.M. to
morrow. 

The Hou.se then adjourned till Half 
Piut One of the Clock on Tuesday, 
the �7th November, 1953. 




